Eleventh Sceries, Vol VI, No. 8 Monday, December 201996

Agcrahayana V1 P18 Nk

LOK SABHA DEBATES
(English Version)

Third Session
(Eleventh Lok Sabha)

(Vol. V1 contains Nox. 1 to 10)

LOK SABHA SECRETARIAL
NEW DELHI

Price R MO0



EDITORIAL BOARD

Shri 8. Gopalan
Secretary-(General
Lok Sabha

Shri Surendra Mishra
Additional Secretary
Lok Sabha Secretarial

Shrimaty Reva Nayyar
Joint Secretary
Lok Sabhu Secretariat

Shri PC. Bhan
Chief Editor
Lok Sabha Sscretariat

Shri AP Chakravarti
Serior Editor

Shrimati Kamla Sharma Shri PK. Sharma

Editor Editer
Bhri PL. Bamrara Shri B S Rawat Shrimat Lalita Arora,
Assistant Editor Assistant Editor Assistant Editar

PO Bt v cnpia ienonen g Exatisk VERSH: rxmmwamm'sm LnEh T Haney

Npgstor Wil B0 PRI VD s f‘\,i"5"1iﬁii{f‘vy-\'fyi\"i':lf‘\'ff«’,J W ,fmﬁ' TS,



Corrigenda Lok Sabha Debates (English Version)

ggndax.‘Decemberg"1996[§9rahayana 11, 1918(Saka)

- - - .. o D G S . G G B D S D G S D D GEn W S D G G Y

Col./line For Read
Contents 4 OBITUAR OBITUARY
84/(a) 6-7 (a)the amount sanctioned (a) the length of the

for the reconstruction  Jagdalpur-Nizamabad
of the said highway National Highway;
and the amount spent
so far ;

252/19-20 Delete the line -"Questisn No. 1528 pertains

to State under President Rule™;



CONTENTS

[Eleventh Series, Vol. VI, Third Session 1996/1918 (Saka))]
No. 8 Monday, December 2, 1996/Agrahayana 11, 1918 (Saka)

SuUBJECT Cottmiis
3IITUAR REFERENCE 1--7
JITTEN ANSWERS TO QUESTIONS :

*Starred Question Nos. 141-160 3-—64

Unstarred Question Nos. 1298-1528 54-—20L7



LOK SABHA DEBATES

LOK SABHA

Monday, December 2, 1996/Agrahayana 11,
1918 (Saka)

(The Lok Sabha met at Four Minutes Past
Elaven of the Clock)

[Mr. Speaker in the Chair

OBITUARY REFERENCE

[English]

MR. SPEAKER : Hon. Members. | have to inform
the House. with a deep sense of sorrow, of the passing
away of one of our former colleagues Dr. M. Chenna
Reddy. Dr. Reddy was a Member of the Provisional
Parliament from 1950-52. He was also a Member of the
Rajya Sabha. He also served as a Minister of Steel,
Mines and Metals during 1967-68.

An agriculturist, Dr. Reddy was the founder of some
of the youth organisations in 1930s and ‘40s. Dr. Reddy

started his political career in 1850. He became a

Member of the Hyderabad Legislative Assembly from
1951 to 1956 'and the Andhra Pradesh Legislative
Assembly from 1956 to 1962 and again from 1962-
1967.

Dr. Reddy served as the Chief Minister of Andhra
Pradesh and the Governor of Uttar Pradesh and Tamil
Nadu. A widely travelled person and a seasoned political
worker, Dr. Reddy led the Indian Delegation to the World
Conference of Agricultural held under the auspices of
FA.O. in 1953.

Dr. Reddy passed away today early in the morning.

THE PRIME MINISTER (SHRI H.D. DEVE GOWDA):
Mr. Speaker, Sir, | rise to pay my heartfelt homage and
to place on record the deep sense of loss felt by all of
us at the passing away of Dr. M. Chenna Reddy,
Governor of Tamil Nadu.

Dr. Reddy had a long and distinguished political
career starting with the political struggle in the then
Hyderabad State. He was actively involved in State
politics since the 1950s .and held various important
portfolios such as Minister of Agriculture and Food,
Planning and Rehabilitation in the then Hyderabad
Government. Subsequently, he was Minister for Finance,

Education and Commercial Taxes in the Government of -

Andhra Pradesh.

Dr. Chenna Reddy became a Member of the Rajya
Sabha in 1967 and held the important charge of the
Union Minister for Steel and Mines in the Government
of India during 1967-68. He was the Governor of
Uttar Pradesh from 1974 to 1977 and Chelf Minister of
Andhra Pradesh from 1977 to 1980 and thereafter during
1989-90.

Dr. Chenna Reddy served the nation ably as the
Governor of Punjab. the Governor of Rajasthan and the
Governor of Tamil Nadu.

In the passing away of Dr. M. Chenna Reddy, the
nation has lost one of its most able administrators and
an experienced parliamentarian. It is indeed an
irreparable loss.

| am sure all of you will join me today to place on
record our homage to the late Dr. Chenna Reddy, and
to pray to the Almighty that his near and dear ones are
given the strength and forbearance to bear his loss.

[Translation]

DR. MURLI MANONAR JOSHI (Allahabad) : Mr.-
Speaker, Sir, a vaccum has been created in the nation's
politics and administrative field, with the passing away
of Shri Chenna Reddy. He served the nation in various
ways. | came in contact with Shri Reddy when he was
the Governor of Uttar Pradesh and the Vice Chancellor
of our University. | was the general secretary of the
Teachers Association. In this .capacity | met him several
times. His attitude and simplicity, when he was the
Governor of Uttar Pradesh, would long be remembered
there. He was Governor in various” States and formed
several institutions. :

On behalf of my party and myself, | express my
condolence at the passing away of Shri Reddy and
pray to God to give peace to his soul and express my
sympathy towards his family.

[English]

SHRI K. VIJAYA BHASKARA REDDY (Kurnoo!) : Sir,
| met Dr. Chenna Reddy a few days back in a marriagte.

" He was looking so healthy and | never thought that this

would happen so suddenly. We all were shocked that
he died of a heart attack. He was a freedom fighter. He
fought for the freedom of Hyderabad people. He was
jailed a number of times. He became a Minister at a
very young age. He had a long chequered career. He
was Chief Minister twice in Andhra Pradesh and he
was a Minister here also. He was the Governor of Uttar
Pradesh, Punjab and now of Tamil Nadu and was in
charge of Pondicherry and Goa also.

As a person, he had very strong views He had
strong likes and dislikes. Once he is a friend, he is a
friend. He goes to any extent to be his friend. During his
career as a Minister in the State, he had done so many
things to the farmers. He was a farmer oriented Minister
Wherever he worked, he left his mark - whether at the
Centre or at the State or as a Governor. He would be
remembered for a long time to come as one of the
ablest administrators that | had ever come across. As a
friend he was one of the very good friends. As a
politician, he was active in Centre and State poltics for
50 years. He fought so many battles and won. He fought
with dignity.. He never beat anybody below the belt It
is difticult to come across such a man again. He fought
for freedom. He was a freedom fighter. He was a good
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administrator. Every position which he held. he held
with distinction. We have lost such a good and great
friend. It is a void which cannot be easily filled.
particularly in Andhra Pradech Dr Chenna Reddy would
be remembered for a long time to come and to get a
substitute for him is difficult

| join the House in expressing my sorrow and also
praying for his soul to rest in peace.

SHRI SOMNATH CHATTERJEE (Bolpur) . Sir. it is
always a matter of sorrow to lose a leader like Dr.
Reddy who was a Member of this House and was one
of our colleagues. He occupied very high positions in
life and distinguished himselt as one of our able
administrators and politicians

Sir, | associate myself with what has been said in
this House and | convey my sincere condolences to the
members of the bereaved tamily.

SHRI MADHUKAR SARPOTDAR (Mumbai North-
Woest) : Sir, it is a shocking news that Dr. Chenna Reddy
passed away. As a parliamentarian. an administrator
and a freedom fighter. his contributions cannot be
forgotten. Recently. Andhra Pradesh has faced a cyclone
and suffered tremendous loss of life. In addition to that.
today's news of the sad demise of Dr. Chenna Reddy
is equally shocking. | pay. on behalf of my Party. homage
to Dr. Reddy, may his sool rest in place.

MR. SPEAKER : We deeply mourn the passing away
of Dr. M. Chenna Reddy and convey our condolences
to the members of the bereaved family.

The House may now stand in silence for a short
while as a mark of respect to the deceased.

11.12 hrs.

The Members then stood in silence for a short while.

MR. SPEAKER : The House stands adjourned to )

meet tomorrow on 3rd December. 1996 at 11.00 a.m.

WRITTEN ANSWERS TO QUESTIONS
[English]
Thalassemia

‘141. DR. VALLABH BHAI KATHIRIA : Will the
Minister of HEALTH AND FAMILY WELFARE be pleased
to state :

(a) the total numbei of cases of thalassemia all
over the country;

'(b) whether the Government are aware of the recent
ncrease in the price of injection ‘Desferal’ which is very
mponant for the, treatment of thalassemia patients:

(c) the steps taken by the Government Jfor easy
wailability of this drug at cheaper rates;

(d) whether the Government have any proposal to
nclude thalassemia in National control programmes;
ind
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(e) if so. the details thergof?

THE MINISTER OF STATE OF THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI SALEEM IQBAL
SHERVANI) : (a) There is no central registry for
Thalassaemia patients. A limited study was conducted
by the Indian Council of Medical Research between
1986-1989 on a group of selected children in Delhi.
Bombay and Calcutta indicating the prevalence of
Thalassaemia trait at an average of about 6% in the
study population. This was extrapolated statistically to
estimate that about 6000 to 8000 children are born
every year with Thalassaemia major in India which
represents 0.02% of the total births.

(b) A slight rise in the CIF price of Desferal had
occurred during 1994-95. The price has since come
down and is lower than the 1994 price.

(c) In order to facilitate easy availability. imports of
Desteral are allowed without any restriction under the
impont policy as an item under OGL. Imports also enjoy
concessional duty at zero percent for both bulk drugs
as well as formulations. The formulations are also exempt
tfrom payment of excise duty. Besides. an oral iron
chelator is available for use under strict medical
supervision. This drug is indigenously manufactured, is
less expensive and is reportedly having better levels of
patient compliance.

(d) and (e). Government is in the process of seeking
proposals from the States to establish State lliness
Assistance Funds supported by partial funding from the
Central Government. Such funds if set up. can be used
to assist poor patients requiring expensive treatment
like Thalassemia.

The real answer to the problem is to prevent birth
of afflicted children, for which facilities for counselling
and pre-natal diagnosis are available at a few centres
in the country. The ICMR, has initiated a multi-centric
study for assessing the feasibility of introducing
antenatal diagnosis in the National Family Welfare
Frogramme.

[Translation]
Attack on High Commission Official in Pakistan

‘142. DR! RAMESH CHAND TOMAR
SHRI RAJENDRA AGNIHOTRI :
Will the Minister of EXTERNAL AFFAIRS be pleased
to state :
(a) whether an officer of Indian High Commission
in Pakistan was kidnapped by Pak authorities' during

October, 1996 and later released ,and his wife was
beaten brutally;

(b) it so, the exact details thereof and the reaction
of the Government thereto;

(c) whether the Government have raised the matter
with Pakistan and asked the reasons for the same;
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(d) if so. the details thereof and the response of
Pakistan thereto:

(e) whether the Government raised the issue at any
international forum:

(f) if so. the details thereof and if not. the reasons
therefor,

{g) the number of such incidents of assault on
officers. of Indian Missions in Pakistan during the last
three years: and

(h) the steps being taken to stop recurrence of such
incidents in the future and to provide adequate security
to the officials and the family members of Indian Mission
in Pakistan?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 1.K.
GUJRAL) : (a) to (h). On the morning of 26th October
1996. about 10 Pakistani intelligence operatives broke
into the residence of Shri A.K. Wahi. a staff member of
our Mission in Islamabad. They forcibly dragged him to
a car outside the house and abducted him. While doing
so, they seriously injured Smt. Wahi who was
hospitalised after the incident.

An immediate protest was lodged through diplomatic

channels with the Pakistani authorities and Shri Wahi's:

safe return was demanded. He was released after being
kept five hours in illegal and unwarranted custody. The
Pakistani -authorities asked us to withdraw Shri Wahi
from Islamabad on the allegation that he was indulging
in activities incompatible with his official status. This
allegation was completely false and baseless. However
in keeping with usual diplomatic practice, Shri Wahi
and family returned to India on October 31, 1896.

"The assault on Shri Wahi was in apparent retaliation
for the apprehension of a Pakistan High Commission
official in Delhi on 25th October. 1996 while accepting
defence-related documents from an Indian contact. The
Pakistani official was declared persona non grata.

The Government of India conveyed its deepest
concern to the Pakistani authorities at this criminal
incident. The Pakistan High Commissioner was
summoned to the Ministry of External Affairs twice and
was informed that this abhorrent action was in flagrant
violation of all norms of accepted diplomatic practice
and the India-Pakistan Code of Conduct for the
Treatment of Diplomatic/Consular Personnel. It was
demanded that Pakistan should take all necessary steps
for the safety and security of our personnel in Islamabad.
The same views were conveyed by our High
Commission in Islamabad to the Pakistan Foreign
Office.

The India-Pakistan Code of Conduct for the
Treatment of Diplomatic/Consular Personnel provides
an instrument to address these concerns and we are
scrupulously adhering to its stipulations.

There have been 6 incidents of assault on officials
of our Mission in Islamabad in the last three- years.

AGRAHAYANA 11, 1918 (Saka)
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Regrettably. it appears that the Pakistani authorities
are not taking effective measures to control the
intimidating and criminai activities of their intelligence
agencies against our ofticials in Islamabad. We have
informed Pakistan that the recurrence of such incidents
cannot but negatively impact on india-Pakistan relations.

[English]

Election to Non-permanent seat in UN
Security Council

*143. SHRI MANORANJAN BHAKTA .
DR, SATYANARAYAN JATIA

Will the Minister of EXTERNAL AFFAIRS be pleased
to state : ‘

(a) whether india was defeated by Japan in the
election to the Non-permanent seat in the UN Security
Council: ‘

(b) whether the Government have examined the
reasons. particularly the poor support from the non-
aligned and third world countries;

(c) if so. the main points thereof;
(d) the steps taken to win the election:

(e) the number of countries that voted for India and
Japan respectively and the number of countries
abstained from voting;

(f) whether it is a fact that several member countries
were supporting India's candidature and the situation
had changed due to India's stand on C.TB.T.

(g9) if so. the details thereof;

(h) the likely impact of this defeat on our chances
of becoming permanent member in the UN Security
Council: and

(i) the remedial steps that are being taken to
strengthen India's position in the international arena?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI LK.
GUJRAL) : (a) to (i). India obtained 40 votes in the
election to the non-permanent seat on the UN Security
Council for the term 1997-98. Japan polled 142 votes’
and was elected. No country abstained during the voting.

2. A careful assessment of all the factors relevant
to this outcome has been made. The decision to contest
the non-permanent seat in the Security Council for the
term 1997-98 was taken in 1994. Strong efforts were
made to project India's case. The Government took
several steps to apprise other Governments of the strong
merits of our candidature. These measure included
approaches in various capitals and to diplomatic
missions in New Delhi. presence in regional summit
meetings. interaction through special envoys to foreign
capitals and visitors to New Delhi and high level
communications. The Permanent Mission of India to the
United Nations was alsc continuously engaged in this



vvriner MAIIIWELS

effort. Campaigning for the Indian candidature was
extensive. multipronged and sustained till the time of
voting.

3. In a secret ballot of this kind voting intensions of
countries are not fully disclosed and no precise reasons
can be adduced for the lack of support. However. it can
be concluded that India's firm and principled position
on the CTBT had a bearing on the outcome. For some
countries. considerations of economic self-interest would
have been the decisive factor in thier vote.

4. India’'s case of a permanent seat on the UN
Security Council is a distinct and separate issue
Discussions on restructuring of the Security Council are
taking place in an Open Ended Working Group of the
United Nations, whose recommendations will be on the
basis of consensus. After extension, the Group is
expected to conclude its work by September 1997 No
consensus is so far discernible within the Working Group
on the question of increase in the permanent members’
category or the criteria that should govern the expansion
and inclusion of new permanent-members. India
supports the expansion of both permanent and ron-
permanent members' categories. We have stressed the
need for formulation of objective criteria which would
determine the selection of countries as new permanent
members.

5. Government remain fully committed to our
traditional active foreign policy based on well-
established principles. All necessary actions to
safeguard and promote India’s national interest in the
international arena would continue to be taken.

G-15 Summit

*144. PROF. PJ. KURIEN :
SHRI K.D. SULTANPURI :

Will the Minister of EXTERNAL AFFAIRS be pleased
to state :

(a) whether a delegation headed by the Prime
Minister had participated in &-15 Summit in Harare
recently; ‘

(b) it so. the issues that were discussed at the
Summit and the issues that were raised by India:

{c) the outcome of the Summit including the salient
teatures of the conclusions arrived at in thls Summit
and India's reaction thereto:

(d)-the benefits likely to accrue to India as a result
of the Summit,

(e) whether any discussions relating to the united
strategy to deal with the challenges posed by
globalisation of economy and W.T.O. were held during
the Summit;

- {f) #f so, the details thareof and role played by India
in it; and

DECEMBER 2, 1996
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(9) the composition of Indian delegation and the
expenditure incurred on the visit of the delegation?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI |.K.
GUJRAL) : (a) to (g). Yes. Sir. Prime Minister .led the
Indian Delegation to the Sixth Summit of G-15 the Summit
level®* Group for South-South Consultation and
Cooperation which was held in Harare. Zimbabwe from
November 3-5. 1996. All G-15 countries were
represented at the Summit. seven of them at the Head
of State/Head of Government level. 'two at the Vice-
Presidents level and the rest at the Ministerial/Special
Envoy level.

G-15 Summit affirmed the viability of the Group as
a forum for bringing about a better understanding among
developing countries. of their vital interests with regard
to emerging global issues. India played an active role
by drawing attention to concerns and prospects of

‘developing countries in the evolving international trading

system with special reference to WTO issues. There
was a broad convergence of views on a number of key
areas.

Onh South-South Cooperation, the Sixth G-15 Summit
registered progress. Well-conceived techno-economic
projects including the five coordinated by India will lead
the way in providing technical cooperation and
stimulating private sector joint ventures. Indian projects.
which are in an advanced stage of implementation
encompass cooperation in Solar Energy Applications.
Gene Bank of Medicinal and Aromatic Plants, Computer
Training Programmes, Small Scale Industries
Cooperation and an Entrepreneur and Technical
Development Centre for vocational training. The Sixth
Summit agreed to pursue these projects in a result-
oriented manner and pledged effective participation by
member countries.

The Summit addressed the problem of
unsustainable levels of indebtedness in developing
countries. including the Least Developed Countries. The
Summit condemned all acts of terrorism and called for
enhanced intra-G-15 cooperation to combat this
problem. ’

The'G-15 Summit provided an occasion for India to

" give & sharper focus to its political and economic
-relations with Africa. A special initiative of a revolving

Fund for Africa of'Rs. 100 crores was announced. This
will involve technical coopertion as well as trade and
investment finance components. The Fund will facilitiate
greater participation by India in the development of
Africa and enable Indian trade and industry to establish
a significant presence in Africa. Another continental
initiative relating to Africa is India's offer to establish an
Informatics Training Centre for Africa in'Zimbabwe. MoUs
were signed with Zimbabwe and Senegal for Small
Scale Industries cooperation, which would also serve
as demonstration models for other African countries.

The G-15 constitutes a nucleus of our farger efforts
to promote Economic and Technical Cooperation among
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Developing Countries (ECDC/TCDC) and to make the
best use of Southern markets. overcoming the difficulties
created. by regionalisation. The G-15's Committee on
Investment. Trade and Technology (CITT) and Business
and Investment Forum (BIF) will play an important role
for information networking trade facilitation and
promotion measures. cooperation in quality and
standards accreditation and trade fair participation Work
is to be undertaken for preparing request lists for
improved market access among G-15 countries and
making ‘better use of GSTP for this purpose The CITT
will also work on evolving a proposal on developed
countries providing preferential treatment to developing
countries in all areas and sectors now covered by WTO
regimes such as Services and TRIPs.

G-15 is a. microcosm of G-77 and NAM. and is
meant to complement them including in G-15's dialogue
with G-7 which was sought to be made more substantive
following the Harare Summit. This was reflected in
discussions on the future directions of G-15 along with
other measures for making its ‘mechanisms more
efficient. participative. and business-oriented.

It was decided that Kenya is to be admitted as a
member at the next Summit which is to be held in Kuala
Lumpur in 1997. The Eighth Summit is to be hosted by
Jamaica in 1998.

A representative Indian business delegation
participated in the business events of the Sixth Summit.
The Indian pavilion at the G-15 Business Exhibition in
Harare showcased sophisticated Indian technology and
manufacturing capabilities. helping to effect a positive
brand image change about India among G-15 countries.

India's participation at the Sixth G-15 Summit
contributed to G-15's revalidation and consolidation.
both as a vehicle for effective South-South Coaperation
and as a credible and focussed interlocutor with the
North on contemporary issues of global economic
management and development cooperation. The G-15
will help in asserting India's rights and interests in
international fora and rule-making. It will also give a
momentum to India’s economic and commercial relations
with the resurgent countries of the South - in Asia.
Africa and Latin America.

Yes. Sir. With regard to the World Trade Organisation
(WTO). the G-15 affirmed that development and
improvement of the economic well-being of all nations
should underpin all activities of the WTO. The Summit
agreed that the forthcoming Ministerial Conference of
the WTO in Singapore should "concentrate on reviewing
the functioning and implementation” of the existing
Uruguay Round Agreements. It should focus on concrete
and meaningful measures for implementing these
agreements. The Summit agreed that ‘new issuec’ like
trade and investment relationship and development of

" multilateral competition policy should be first studied
outside the WTO in a non-contractual framework. to
determine inter-alia their likely impact on the
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comparative advantage of developing countries and the
competitive advantage of thier firms. On trade and core
labour standards. the Summit agreed to ‘resist any
attempts to bring labour and other social issues under
the umbrella of the WTC". Difficulties faced by
developing countries In adjusting to and absorbing the
results of the Uruguay Round Agreements were
highlighted and caution expressed against overloading
the WTO agenda Hetter implementation of their
obligations by developed countries in areas of export
interest to developing countries was urged Attempts to
advance and accelerate the time-table for
implementation or re-open settled issues were opposed
The Summit expressed "serious concern” regarding the
recent enactment ¢‘ national legislation and other
unilateral measures having extra-territorial effects. It was
felt that these measures violate the accepted norms of
international law and constitute a threat to the
sovereignty of states and the future of world trading
system as the legitimacy of the WTO depends on the
respect by all states for the established principles and
rules. The Summit also addressed questions relating to
the membership of the WTQO. the relationship between
the multilateral trading system and regional cooperation,
compliance with WTO notification requirements. and
dispute settlement body of the WTO. It was decided to
engage in Ministerial level consultations amond G-15
countries before the WTO Singapore Conference and
next Chairman Malaysia is convening such a Mesting.

The Summit conclusions and decisiong which are
being transmitted to the G-7 Chairman will articulate
developing country perspectives on WTO rule-making
and help persuade the developed country partners of
logic of enlightened rmutual benefit larger good and
greater global prosperity. and welfare

The composition of the official Indian delegation
was as follows -

1. The Prime Minister .
2. Shri LK. Gujaral. Minister of External Affairs

Shri T R. Satish Chandran. Principal
Secretary to PM

Shri H.K. Dua. Information Advisor to PM
Shri V.K. Grover. Secretary. MEA

Shri A.N. Ram, Secretary. MEA

Shri B.K.R. Rao. Secretary (Security)
Shri Shyamal Datta. Director. SPG

Shri S. Kipgen. High Commissiogner of India
to Zimbabwe

10. Shri P.P. Shukla. Joint Secretary. PMO

11. Smt. Laksmi Puri, Joint Secretary. MEA
12. Shri Francis Vaz. Joint Secretary MEA

13. Ms. Sujata Mehta, Director, PMO

14. Dr. VGR Shastri. Personal Physician to PM

w
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15 Shri Mahendra Jain. PS to PM
16 Dr Rajiv Agarwal. Alternate Physician to PM
17. Dr. NK. Gupta. Physician

As regards the expenditure incurred on the visit of
the . delegation the details of expenditure are to be
obtained from a number of agencies. This information
is being collected and would be laid on the Table of the
House.

Repatriation of Indian Workers from UAE

*145. SHRI MULLAPPALLY RAMACHANDRAN
Will the Minister of EXTERNAL AFFAIRS be pleased to
state

‘(a) whether UAE had set September 30. 1996 as
deadline for the rep?triation of Indian workers living in
that country illegally:

(b) the circumstances in which these workers had
gone there and the purpose thereof;

(c) the reasons for sending back these Indians and
the reaction of the Government thereto:

(d) whether the Government had agreed to airlift
60,000 Indians out of UAE and appealed to UAE for the
extension of deadline;

(e) the number of Indians returned to India and the
number of them stranded there even after the deadline:

(f) the steps being taken for the early repatriation
of stranded Indians;

(9) the expenditure incurred by the Government to
repatriate them:

(h) the steps being to rehabilitate them and the
nature of assistance given to State Governments in this
regards: and

(i) the measures proposed to ensure safety of indian
workers in Gulf countries?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI I1.K.
GUJRAL) : (a) to (i). The three-month amnesty
announced by the Government of UAE for the departure
of all illegal immigrants in that country, including illegal
Indian workers was to end on September 30. 1996
which was extended for another one month upto October
31. 1996.

Available information indicates that some of the
illegal workers had gone to UAE on a tourist visa or a
transit visa but continued their stay even after expiry of
their visas., while some others were misguided by their
own relatives and friends' whom they had gone to see
and chose to stay on to work illegally and others entered
the country by launches without proper documents. The
purpose of all these illegal immigrants was to seek
employment. '

Under the UAE law, all illegal immigrants are liable
to prosecution and deportation. The illegal immigrants

DECEMBER 2. 1996
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availed of the amnesty under which prosecution is
waived by the UAE Government. Government of India
have undertaken to facilities the repatriation of the illegal
workers by providing fravel documents where required
and arranging transport requirements.

Government had no proposal to airlift 80.000 Indians
out of UAE. but facilitated orderly and humane return of
the illegal Indian workers to India. Towards this end. the
Government of UAE was requested to extend the
deadline.

An estimated 60.000 illegal Indian immigrants
returned to India during the amnesty. Some Indian
nationals coming under the purview of the amnesty.
were stranded as they failed to leave the country within
the extended period of the amnesty. Our mission In
UAE facilitated the departure of all such stranded
persons who came to the notice of the mission by
obtaining a special dispensation from the UAE
Government and also assisting them in obtaining air
tickets.

The Government ot India did not incur any
expenditure directly for the repatriation. However Air
India and Indian Airlines, operating from UAE to various
destinations in India, reduced the air fare considerably
for the amnesty-seekers. Further. Air India carried 186
stranded persons to India, free of charge.

Our mission in Abu Dhabi and Consulate General
in Dubai are closely monitoring the emerging
employment opportunities in UAE with a view to facilitate
the return of the expatriated Indians to UAE in a
legitimate manner. No Central assistance was given or
proposed to be given to the Siate Governments
concerned for the rehabilitation of these expatriate
Indians from the UAE.

The Emigration Act of 1983, rules framed thereunder
and instructions issued from time to time by Ministry of
Labour contain provisions to ensure orderly recruitment
and employment of Indians abroad and punishment of
unscrupulous recruiting agents. Unskilled category of
workers are issued emigration clearance only after
producing employment agreement with reasonable
safeguards, demand letter and power of attorney duly
attested by concerned Indian mission in the country of
employment. Offences under the emigration Act, 1983
have been made cognizable and imprisonment and
fine have been prescribed.

The Indian missions and posts in the Gulf countries
intercede whenever Indian workers face difficulties with
their employers. In particular, the missions assist Indian
workers in realising their dues from the employer, in
ensuring reasonably good living and working conditions
and ensuring that workers are not subjected to ill-
treatment. Whenever complaints are received from
Indian workers, the matter is first taken up with the
employer directly for an amicable settlement. in case,
the employer is unreasonable. the intervention of local
authorities including the Labour Ministry is sought. It
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this recourse does not bring about the desired results.
the matter is taken to the labour court. The missions
remain in touch with the concerned authorities and the
workers with a view to ensure that justice is done in the
matter. The missions also undertake visit to labour camps
to ascertain the welfare of Indian workers and also
maintain frequent contacts with the Indian community

[Translation]
Expulsion of Diplomats

‘146. SHRI JAI PRAKASH AGARWAL
SHRI SONTOSH MOHAN DEV :

Wili the Minister of EXTERNAL AFFAIRS be pleased
to state

(a) the foreign diplomats/staft of foreign diplomatic
missions. who were ordered to leave the country during
each of the last three years along with main reasons.
country-wise:

(b) the details of indian diplomats/staff ot Indian
missions abroad. who were ordered to leave the country
during the above period alongwith the reasons. country-
wise;

(c) whether the Government had conducted any
enquiry to find out whether these countries had taken
prejudicial decisions:

(d) if so. the details thereof. country-wise:

(e) whether the Government had communicated its
reaction in this regard to the concerned Governments:

(f) if so. the details thereof and the response of
these countries thereto. country-wise:

(g) whether the Government have raised/propose
to raise the matter at international level: and

(h) if so. the details thereot and the other steps
being considered in the matter?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI LK.
GUJRAL) - (a) During the last three years. we have
been constrained to declare the following six Pakistani
diplomats/officials and one Bangladeshi official based
in India persona-non-grata for indulging in activities
incompatible with their diplomatic/official status :

(i) Nasir Uddin Ahmed. First Secretary. Pakistan
High Commission. New Delhi (12/7/1994)

(ii) Mohd. Afzal Bajwa. staff member. Pakistan
High Commission. New Delhi (12/7/1994)

(iii) Javid Ahmad. First Secretary. Pakistan High
Commission, New Delhi (30/8/1994)

(iv) Shahpal Khan. staff member. Pakistan High
Commission. New Delhi (25/12/1994)

(v) Noor Muhammad Matto. statf member.
Pakistan High Commission. New Delhi
(30/9/1996)
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(vi) Hatiz Mushtag Ahmed Khoso. staff member.
Pakistan High Commission. New Delhi
(26/10/1996)

In November 1994. Bangladesh High Commission
was asked to withdraw Mr Mohammad Asabuddin
Akond. Chauffer. for violation of Customs Rules.

(b) to (d). The Government of Pakistan has. during
the same period. declared following six iIndian
diplomats/officials based in Pakistan as persona-non-
grata. under the tfalse allegations that they were
indulging in activities incompatible with their diplomatic/
official status

(i) V.§. Chauhan. Attache. HCI Islamabad
(12/7/1994)

(ii) E.A. Adams. staff member. CGIl Karachi
(13/7/1994)

(1i) J.J. Singh. Consul. CGI Karachi (30/8/1994)
(iv) Deepak Thakur. statt member. HCI Islamabad

(26/12/1994)

(v) A.C. Sinha. staft member. HCI| Islamabad
(1/10/1996)

(vi) A.K. Wahi, statf member. HC! Islamabad
(26/10/1996)

(e) and (f). The Government has. in all cases of
expulsion of our personne! from Pakistan. categorically
rejected the Pakistani allegations. The Government have
conveyed to Pakistan that its actions in this regard are
totally unacceptable. and that the use of violence by
Pak intelligence operatives against indian Mission
personnel based in Pakistan is a matter of deep regret
and serious concern.

2. The Government have demanded that Pakistan
take all necessary steps for the safety and security of
our personnel in Pakistan. Regrettably. it appears that
the Pakistani authorities are not taking effective
measures to control the intimidating and criminal
activities of their intelligence against our personnel.

(g) and (h). No. Sir. The India-Pakistan Code of
Conduct for the Treatment of Diplomatic/Consular
Personnel. 1992 provides an instrument to address these
concerns and we are scrupulously adhering to its
stipulations. We have informed Pakistan that recurrence
of such incidents can not but negatively impact on India
Pakistan relations.

[English]
Performance of Sportsmen

*147. SHRI B.L. SHANKAR : Will the Minister ot
HUMAN RESOURCE DEVELOPMENT be pleased tc
state

(a) the reasons for Indian sportsmen and womer
not achieving expected level in comparison witt
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sportsmen of other countries’ and steps taken by
the Union Government to improve their performance
and

(b) whether the Government are considering to ban
participation of sportspersons at international level till
they achieve qualifying international standards?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT (SHRI S.R. BOMMAI) . (a) The main
reasons for Indian sportsmen not achieving expected
levels in comparnson with other countries may be
summarised as follows

(i) Lack of long term commitment for sports.

(ii) Inadequate investment in sports infrastructure
and sports promotion activities

Steps taken to improve their performance include
emphasis on sports In educational institutions as well
as in rural areas: prioritization ot disciplines: stress on
the development of juniors/Sub-juniors; preparation of
Long term development plans in consultation with
National Federations: involvement of the Corporate
sector: development of sports infrastructure: scientific
back up to sportspersons etc

(b) No. Sir.

[Translation]
Uniformity in Secondary Education

*148. SHRIVIJAY ANNAJI MUDE : Will the Minister
ot HUMAN RESOURCE DEVELOPMENT be pleased to
state : ' ’

(a) whether the Government propose to bring
uniformity in the secondary education all over the country
and to increase the salary of Secondary School
teachers:

(b) if so. the steps being taken in this regard; and
(c) if not, the reasons therefor?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT (SHRI S R. BOMMAL) : (a) to (c). The
National Policy on Education (NPE). 1986 as adopted
by the Parliament envisages a common educational
structure which has resulted in acceptance of 10+2+3
‘structure all over the country. The NPE. 1986 visualizes
the National System of Education based on a National
Curricular Framework containing a common core
alongwith other components that are flexible.

Based on the National Curricular Framework and
the syllabi and textbooks brought out by the NCERT.
ithe States and UTs have also undertaken measures of
curriculam revision and development of new textbooks
for different stages of school education for their
introduction into the school system in a phased
manner. '
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Maintenance of a broad commonality of standards
in all the schools of the country has been sought to be
achieved by the following ways

(i) Making available to all the schools. a broadly
uniform pattern of syllabi/textbooks designed
on the basis of National Curricular Framework
for elementary and secondary education
brought out by the NCERT

(i) Requiring all the schools sending their
students for Board Examinations to be
affiliated to the concerned State Board. the
Central Board of Secondary Education
(CBSE) or the Council tor the Indian School
Certificate Examinations (CISCE). as the case
may be and thereby to follow the syllabi/
textbooks prescribed by the respective Board
designed on the basis of the National
Curricular Framework.

(i) Improving the physical facilities and other
educational inputs in schools through a
number of Centrally Sponsored Scheme and
Programmes.

The salary. of school teachers is determined
separately by each State and decided on the basis of
academic qualifications. training and experience and
with the recommendations made by State Pay
Commission from time to time. The Government of
India prescribes the pay scales for the school
teachers employed under the UT Administrations.
However. in respect of teachers of other States. the
salaries are revised from time to time by their own Pay
Commissions.

[English]
UNICEF Report

*149. SHRI BIJOY HANDIQUE : Wilt the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to
state : .

(a) whether the Government are aware that 39
percent girls and 25 percent boys in India do not attend
school as reported by UNICEF in its report' regarding
‘Progress of the Nations":

(b) if so. whether the Government agree with the
causes enlisted in the report accounting for this gender
gap: and

(c) if so. the details of the suggestions made in the
report and action taken/proposed to be taken thereon?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT (SHRI S.R. BOMMALI) : (a) Government
is aware that UNICEF's report titled "The Progress of
Nations. 1996 mentions that 39% girls and 25% boys
of primary school age in India are out of school.

(b) The causes enumerated in the report for this
gender gap are broadly in line with the assessment of
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the Goverment of India in this regard. However. there
are regional variations in the factors responsible for
girls remaining out of school.

(c) The report briefly mentions some of the
approaches being tried out to improve enrolment and
retention of girls in schools in a few developing
countries. On similar lines. Government of India and
State Governments have taken several measures to
increase enrolment and retention of girls in primary
schools. These include establishment of separate
schools for girls: provision of attendance scholarships:
free textbooks and uniforms: exemption from tuition fee:
appointment of more women teachers: and provision of
separate toilets for girls. Under the Centrally Sponsored
Scheme of Non-Formal Education. 90°% Central
assistance is provided to girls’ centres. The proportion
of girls centres has been raised from 25% to 40% in
the Eighth Plan. The introduction of the Mid-day
Meals Programme is also expected to have a positive
effect on enrolment and retention of girls in primary
schools.

Investment in Major Ports/N.Hs.

*150. SHRI NARAYAN ATHAWALAY
Minister of SURFACE TRANSPORT be pleased to
state

(a) the details of immediate investment requirement
for development of major ports and National/Express/
State Highways. Statewise and investment committed
for the current year: and

(b) the major bottlenecks in development of surtace
transport and steps taken/proposed to sortout these
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problems including land acquisition for out of court
settlement?

THE MINISTER OF SURFACE TRANSPORT (SHRI
T.G. VENKATRAMAN) : (a) The requirements for the
development of Major Ports and for removal of the
deficiencies on the National Highways are estimated at
Rs. 8553 crores and Rs. 75.000 crores respectively. For
the current year 1996-97. an amount of Rs. 576.6 crores
for Ports and Rs. 858.6 crores for National Hughways
have been allocated in the Annual Plan.

(b) Inadequate resources and delays in acquisition
of land and environmental clearance are the major
bottlenecks in the development of surface transport.
The Government is taking necessary steps to address
these issues.

Irrigation Projects in Orissa

*151. SHRI K.P. SINGH DEO : Will the Minister of
WATER RESOURCES be pleased to state .

(a) whether it is a fact that a number of ongoing
irrigation projects started over. a decade ago in Orissa
could not be completed so far due to lack of funds:

(b) if so. the facts thereot and the steps in which
such projects stand at present; and

(c) the steps taken to expedite those projects without
further loss of time and cost overrun?

THE MINISTER OF WATER RESOURCES (SHRI
JANESHWAR MISHRA) : (a) Yes. Sir. Lack of funds is
one of the major constraint responsible for delay in
completion of projects.

(b) The facts and the stage of the ongoing irrigation
projects in Orissa are as under -

(Rs. in crores/Thousand Hectares)

Potential likely

S.No. Name of Project Started Expdr. Ultimate
in Plan estimated to end potential to be created
of March, .to end of
96 March. 96
= ;T s T 5 B
Major
1. Rengali
_ (a) Dam (irr. Share) . v 40.77 . 4148 - -
(b) Irrigation*** ‘ \Y 2199 52 216.73 423.60 0.00
2. Upper Kolab**
(a) Dam v 48 81 51.21 - -
(b) lrrigation Y 237 00 162.26 88.70 68.08
3. Upper Indravati*’
(a) Dam (lrr. Share) AP78-80 176 .16 135.34
(b) lrrigation AP78-80 539 51 154.50 218.60 35.59
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1 2 3 4 5 6 7
4. Subernarekha 1l 1154 .45 259.39 176.50 0.00
5. Mahanadi Chitrotpala Vil 135.79 44 95 35.95 0.00

Irrigation
6. Potteru* v 148 07 108.64 109.88 25.00
7. WARCP Vil 1409.90 53 .44 329.48 NA
8. Kanupur VI 319.91 12.87 41.40 -
N:Fo-tayl - A 7”6409.98 k ‘1A240.81 ﬁ142471 128.47
Medium
1. Harinarjore'"’ AP78-80 58 59 46.54 13.70 6.00
2. Harbhangi'** AP78-80 93.82 69.22 15.97 2.00
3.  Upper Jonk*** AP78-80 83.13 63.78 16.40 11.00
4. Baghua St-lI** AP78-80 40.81 23.14 3.39 -
5. Badanalia*" Vi 91.75 73.93 13.74 6.50
6. Deo Vi - 52.23 9.80 15.63 -
7. Baghalati Vi 45 44 7.66 3.68 -
8. Sapua Badajoro \ 33.21 13.80 3.75 -
9. Birupa Changuti vii 11.46 10.81 8.09 5.09
Island Irr.
10. Satiguda® Vil 561 3.81 13.59 10.27
11.  Titilagarh Vil 21.13 1.58 3.03 -
Total _‘ 537.18 324.51 130.97 40.86
Extension, Renovation and Modernisation :
1. Strengthening Hirakud Dam* ! 25.39 417 Statbisation -
2. Modernisation * Vil 81.82 4.85 -
Hirakud Distribution
3.  Rushikulya Ph. | Vil 55.00 0.52 -
(Modernisation)
4. Modernisation Dhanel* Vil ‘4.40 0.40 -
5. -do- Jayamangal® il 0.64 0.10 -
6. -do- Salia® Vil 2.82 0.43 -
7. -do- Budhabudhiani Vil 4.53 0.52 -
8. -do- Uttei* Vil 6.44 0.30 -
9. -do- Saipal Vil 0.75 0.41 -

10. -do- Hiradarbati* Vil 1.35 0.05

1 -do- Khadakhai vill 0.26 0.18 -

12. -do- Nesa vitl 0.40 0.18 -

13. -do- Okala Distributory VIl 0.21 T0.19 -

14. -do- Chowkinala Vil 0.35 0.18 -
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15. Modernisation Salandi Canal ViH 1.87 175
(Dasmosa)
186.20 14.23
Note
N.A = Not available
AP = Annual Plan
WRCP = Water Resources Consolidation Project
: = Centrally funded Project of Ministry of Home Affarrs, Government of India
. = Partly Externally Aided
= Part of the project included under World Bank Assisted-Water Resources Consolidation
Project (WRCP)
“(ERM) = Externally aided under WRCP Partly.

(c) To expedite completion of ongoing Major, Medium
and Multipurpose Projects. the Union Government has
also launched Acelerated Irrigation Benefits Programme
(AIBP) with budget allocation of Rs. 900 crores during
1996-97 under which Central loan Assictance is
provided to the State Governments on Matching basis.
Out of this an amount of Rs. 92.10 crores has been
approved for Rengali Irrigation Project (Rs. 15.00 crores).
Upper Indravati Project Right Bank Canal (Rs. 38.00
crores), Subernarekha Multipurpose Project (Rs. 36.00
crores) and Anandpur Barrage Project (Rs. 8.10 crores).
Out of this release orders for Rs. 46.05 crores have
been issued. Other steps that should be taken by the
State for timely completion of projects are. giving priority
to those projects which have made substantial progress.
earmarking of delay important projects. setting up of
cost control cells in the States. etc.

Dispute on Sharing of River Water

*152. SHRI RAJIV PRATAP RUDY :
SHRI KRISHAN LAL SHARMA :

Will the Minister of WATER RESOURCES be pleased
to state :

(a) the number of inter-state water disputes pendi-ng
in the country at present:

(b) since when these disputes are pending and
their main causes in each case:

(c) whether it is a fact that Government propose to
evolve a mechanism for quick disposal of such cases:
and :

(d) if so, the details thereof and the time by which
these are likely to be disposed of?

THE MINISTER OF WATER RESOURCES (SHRI
JANESHWAR MISHRA) : (a) At present. there are two
inter-State water disputes, namely:

(i) Cauvery Water Disputes: and
(ii) Ravi-Beas Water Disputes.

(b) In case of Cauvery there have been differences
between the basin States about sharing of water for a
long time. However. a formal request under Section 3
of Inter-State Water Disputes Act. 1956 was received
from the State Government of Tamil Nadu is July. 1986
for setting up of the tribunal. The Cauvery Water
Disputes Tribunal (CWDT) was set up in June. 1990,
after the efforts of the Central Government tailed in
bringing about an amicable settlement through
negotiations.

Ravi-Beas Water Disputes Tribunal was set up in
April. 1986. It has not been possible to hold the sittings
of the Tribunal due to the resignation of one of the
Members of the Tribunal. Recently. another Judge has
been appointed as Member. However. no time limit has
been prescribes in the Inter-State Water Disputes Act.
1956 for adjudication.

(c) and (d). Yes, Sir. Sarkaria Commission on Centre
State relations has recommended that :

(i) It should be mandatory on the Union
Government to constitute Tribunal within a
period not exceeding one year from the date
of receipt of the application of any disputant
State:

(ii) The Union Government should be
empowered to appoint a Tribunal Suo-moto.
if necessary, when it is satistied that such a
dispute exists infact:

(i) the word ot a Tribunal should become
effective within five years from the date of
constitution of a Tribunal. If. however. for some
reasons. a Tribunal feels that the five years
period has to be extended. the Union
Government may on a reference made by
the Tribunal extend its term. However.
amendment to the inter-State Water Disputes
Act. 1956 incorporating the above depends
upon how soon the Inter-State Council
accepts the recommendations.
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Tehran Meet on Afghanistan

*153. SHRI SANAT KUMAR MANDAL : Will the
Minister ot EXTERNAL AFFAIRS be pleased to
state :

(a) whether India participated in the Tehran meet
held towards the end of October. 1996 for the
cessation of violence and armed hostilities in
Atghanistan: '

(b) if so. the details thereof and the role played by
India at the meet: and

(c) the achievements of peace meeting?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI | K.
GUJRAL) : (a) to (c) Yes. Sir. The meeting was held in
Tehran on 29-30 October. 1996. The conference was
attended by India. Russia. Tajikistan, Turkmenistan.
Kyrghystan. Kazakhstan. China. Turkey -and host Iran
as well as the representatives of the UN Secretary-
General and the Secretary General of the OIC. The
Organisation for Security and Cooperation in Europe
and the European Union were observers to the
conferance.

The Conference Declaration emphasised the crucial
necessity of the maintenance of the unity,
independence. territorial integrity and sovereignty of
Atghanistan and called for the cessation of foreign
interference in Afghan affairs. The conference also called
for all Afghan parties to work for a peaceful solution
and the establishment of a broad-based
Government. India made an active and important
contribution to the consensus which emerged at the
conference.

The conference was a significant regional effort to
address the Afghan situation.

Permanent Membership of UN Security Council

.

*154. SHRI K.H. MUNIYAPPA :
SHR!I KACHARU BHAU RAUT :

Will the Minister of EXTERNAL AFFAIRS be pleased
to state :

(a) the progress made so far. in respect aof India
becoming a permanent member of the UN Security
Council;

(b) whether Poland has given a fairly categorical
endorsement to India in its bid to gain permanent
Membership of the United Nations Security Council;

(é) if so, whether the Goveinment have made any
special efforts to gain support of other member countries
of the UNO during the last six months; and

(d) if so, the details thereof and the efforts being
made in this regard?
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THE MINISTER OF EXTERNAL AFFAIRS (SHRI LK.
GUJRAL) : (a) to (d). Discussions on Security Council
restructuring have been going on in an Open Ended
Working Group of the UN General Assembly set up in
1993. The mandate of the Working Group has been
extended till September 1997. No consensus has
emerged on candidates. or on criteria for expansion of
permanent members category. It is difficult at the present
stage to evaluate or predict the results of such complex
deliberations.

Poland has not endorsed India's bid for Permanent
Membership of the UN Security Council.

Government have vigorously projected India's
viewpoint 'in discussions in the open Ended Working
Group of the UN General Assembly. India has stressed
the necessity for enhancing representation of developing
countries in permanent members category, while
supporting expansion of permanent as well as non-
permanent members category. We have also argued
that expansion should be based on agreed criteria for
expansion of permanent membership. We have stressed
that both reform aspects and the expansion issue should
be parts of a common package.

Implementation of Platform for Action

‘155. DR. T. SUBBARAMI| REDDY : Will the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state :

(a) whether to review the progress a year after the
World Women's Conference. SAARC representatives met
in New Delhi on September 9, 1996 to step up
implementation of the ‘Platform For Action’;

(b) if so, the main points discussed in the meeting;

(c) whether decisions taken in the earlier conference
have been partlally implemented;

(d) if so. the steps likely to be taken to implement
all \he decisions: and

(e) whether the details of the progress made so far
will be available at the next meeting?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT (SHR! S.R. BOMMALI) : (a) Yes, Sir.
United Nations ' Development Fund for Women (UNIFEM)
organised a South Asia Regional Meeting in Delhi called
“Commemorating Beijing” on 9th September, 1996 to
interalia, assess the achievements made so far in
implementation of the Platform For Action.

(b) The Main points/recommendations discussed in
the meeting are enclosed as Statement.

(c) and (d). Implementation of the decisions of the
4th World Conference on Women (Beijing, 1955) is a
continuous process.

(e) The details of the progress made by the country
on the implementation of the Platform for Action are



25 Written Answers

provided at various national. regional and International
meetings

STATEMENT

Main Points :
1. Legislation of women's property/land rights

2. Scientific assessment of women's contribution
to the economy resulting in setallite accounts
of gender disaggregated data.

3. National and Regional studies on the
structural policy safety nets i.e. social security
funds.

4. Trafficking of girls and women - closer

consultation and networking.

5. Advocacy on Home-Based Workers in line
with the ILO Convention Communication
strategies, dissemination and sharing of
experiences.

6. Sharing of housework - pilot work.

7. Implementing mechanisms - Gender capacity
building, resources, self-help groups.

8. Exploitation on women. and

9. A regular dialogue on post-Beijing activities.

Reformulation of Population Policy

*156. SHRI CHITTA BASU : Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state :

(a) whether the Common Minimum Programme
adopted by the Government has spelt out any population
policy:

(b) if so, the details thereof:

(c) whether the Government propose to reformulate
the population paolicy: and

(d) if so, by when?

THE MINISTER OF STATE OF THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHR! SALEEM IQBAL
SHERVANI) : (a) No. Sir.

(b) Does not arise.

(c) and (d). A Group of Experts prepared a
preliminary draft of National Population Policy. On the
basis of comments on the preliminary draft received
from other Ministries/States. a Statement on National
Population Policy has been drafted and is laid on the
table of the Sabha. This draft Statement alongwith
Cabinet Note has been circulated among concerned
Ministries/Departments of the Goverment of India for

final comments before seeking the approval of the

Cabinet. ’

AGRAHAYANA 11, 1918 (Saka)

1

1.

N~ o o s W

©

10

11.

12.
121
12.2
12.3
12.4
12.5
12.6
12.7
12.8
12.9

12.10

12.11

12,12

12.13

S No.

26

Written Answers
STATEMENT
Draft National Population Policy
Index
Subject/Paragraph Page No:
Title
2 3
Towards a National Population 1
Policy .
Population in India's Planning 1
Process
Variation between States 2
Population and Poverty 3
Population and the Environment 4
Gender Equity and Gender Balance 5
Enablement and Empowerment for 7
Population 8tabilisation
Empowerment Mechanisms and 7
Policy Initiatives
Family 8
Panchayati Raj and 8
Nagarpalika Institutions
District 9
State 9
National level 10
Freezing of Seats in Parliament 10
and State Legislatures
International and Internal Migration 11
Goals 11
Strategy for Implementation 13
Primary Health Care 13
Reproductive Health Care 14
Training of Staff 15
Contraceptive Methods 16
Incentives 18
Organised Sector 19
‘Health Insurance 19
Gender Code: 20
Population Programme as a 20
People's Programme
Information, Education and 21
Communication
Political Support for the Population 24
Programme
Panchayats, Nagarpalikas and 26
. Community Participation
Women and Children 26




27 Written Answers
1 2 3
12.14 Youth 28
12.15 Non-Governmental Organisations 28
(NGOs)
12.16 Monitoring and Evaluation 29
12.17 Strengthening of Data Bases 31
12.18 Social and Bio-medical Research 31
and Technology
12.19 Ditferential Approaches 32
12.20 Nutrition 33
12.21 Funding of the National Family 34
Welfare Programme
12.22 Introduction of User Charges 35
13. Conclusion 36
STATEMENT

Draft National Population Policy

Towards a National Population Policy

In 1951. India launched the first official Family
Planning Programme in the world. with the objective of
‘reducing the birth rate to the extent necessary to
stabilise the population at a level consistent with the
requirement of the national economy.” A Statement on
National Popolation Policy was made in 1976. and a
Policy Statement on the Family Welfare Programme was
made in 1977. The National Health Policy of 1983
emphasised the need for "securing the small family
norm. through voluntary efforts. and moving towards
the goal of population stabilization”. The National Health
Policy stated the need for a separate National Population
Policy. The National Development Council (NDC)
appointed a Committee of the NDC on Population in
1991. The report of this Committee. endorsed by the
NDC in 1993. recommended that "a National Policy on
Population should be formulated by the Government
and adopted by the Parliament”. A Group of Experts
was set up to prepare a preliminary draft of the
Population Policy. This Group has made some valuable
suggestions. This Statement on National Population
Policy is a cuimination of the exercise initiated with
the NDC's Committee on Population.

Popuiation in India’'s Planning Process

Improving the quality of human life based on the
principles of self-reliance. sdcial justice and harmony
between human population and nature has been a
cornerstone of India's development policies and
strategies since the beginning of the First Five Year
Plan in 1950-51. India has been one of the first countries
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in the post World War |l era to attend seriously to
population issues. This has led to substantial
achievements. However. the growth rate of population
continues to be high.

Variations between States

Uneven progress among States in population
stabilisation has been one of the factors responsible for
a high national growth rate. Thus. while for the country
as a whole the Total Fertility Rate (TFR) was 3.5 in
1993. it was 5.2 in Uttar Pradesh. 4.2 in Madhya
Pradesh. 4.5 in Rajasthan and 4.6 in Bihar. On the
other hand. the TFR was 1.7 in Kerala and 2.1 in Tamil
Nadu. the two major States which have already reached
below replacement level of fertility. The four large states
contributed 42 percent of the net increase in India's
population during 1981-91. |t is thus evident that
population stabilisation strategies will have to keep in
view the diversity prevailing among States in total fertility
rate. death rate and infant mortality rate. Policies and
programmes will have to be tailored to suit the particular
socio-cultural and socio-economic factors prevailing in
each area. Recent developments provide an excellent
opportunity for promoting the concept of Unity in
national population goal but diversity in
implementation strategies. With the Panchayati R&j
Acts coming into force in all States and Union Territories
consequent on the 73rd Amendment to the Constitution
of India. there is a real opportunity for planning at
grassroot level Hence. this Population Policy is
structured on the basic premise: think, plan and locally
and support nationally. Such a shift in approach is
fundamental to achieving a population policy driven by
peoples’ perceived needs. Based on the national
population policy framework. each panchayat and
nagarpalika can develop a blue print for action based
on intergrated attention to health. education and
environment with sensitivity to gender and poverty
issues.

Population and Poverty

The World Health Organisatio‘n (WHO) defines
health as "a state of complete. physical. mental and
social well being and not merely absence of disease or
infirmity”. To achieve this. it is necessary not only to
adopt a holistic approach to health but also to recognise
the need for giving priority to effective implementation
of our policies and programmes designed to ensure
poverty eradication. environmental protection and
gender equity. The current global development pathways
are leading to a continuous increase in the gap
between the incomes of the poor and the rich. besides
damaging basic life support systems of land. water.
flora. fauna and the atmosphere. Development which is
not equitable will not be sustainable in the long run.
Programmes for generating an enabling environment
where all people can experience a healthy and
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productive life will call for speedy and effective
implementation of the Minimum Needs Programme
and in particular, for according the highest priority to (a)
safe drinking water and good sanitation. (b) ensuring
the health of families. (c) providing opportunities to plan
the size of one's tamily. (d) education of children, with
particular attention to the girl child. (e) provision of
creches and child care services to support working
mothers. and () increasing the income earning capacity
for both men and women.

Population and the Environment

Gandbhiji said "We have enough for everyone s need,
but not for everyone's greed.” The conseguences of our
failure to achieve a continuous improvement in the
quality of life of all in harmony with nature are grave.
Prime farm land is getting diverted at a rapid rate for
non-farm uses. Per capita land and water availability is
declining to levels where both national food and drinking
water security are at grave risk. Nearly 50 per cent of
the irrigation water now comes from ground water and
increasingly. the static component of ground water (which
is not annually replenished by raintall) is being
exploited. Precious biological diversity is getting lost
due to the destruction of coastal, mountain and forest
habitats rich in genetic diversity. Pollution by non-

" biodegradable and toxic wastes is also growing. The
unsustainable life styles of both wealthy nations and
wealthy people everywhere are posing threat to climate,
particularly precipitation and are contributing to &
potential rise in sea levels and ultraviolet-B radiation.
Under such circumstances the loss of every gene or
species limits our capacity to adapt to new situations.
It is high time the limits to the human carrying capacity
of the supporting eco-systems are recognised.

Gender Equity and Gender Balance

The emergence of grassroot level democratic
structures provides opportunities for correcting the
prevailing gender imbalance in the acceptance of
contraception. The neglect of the girl child, the higher
levels of child mortality of females as compared to
males, persistence of female child labour, low literacy
rates for women, the high drop-out rates for girls, the
low age at marriage, the high proportion of teenage
high. risk mothers and low birth weight babies, the high
maternal and infant mortality rates and increasing
violence against women are all areas where urgent
remedial action is called for. The decline in sex ratio
is a warning signal. The sex ratio for the country of 827
females per 1000 males observed in the 1991 census
is indicative of extensive discrimination against women.
. Only Kerala has a sex ratio exceeding unity. Women's
participation in formal groups such as panchayats or
informal groups such as Mahila Mandais, Mahila
Swasthya Sanghs and voluntary organisations are the
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most effective and sensitive vehicles for rectifying gender
imbalances and promoting the interests of women.
Nearly one million reserved seats will be available for
women in panchayats in the country as a whole. Such
political and social empowerment, if supported by steps
designed to strengthen the capability of women in
decision-making processes, should help us to make a
new beginning in integrating gender equity in plans
for health and tamily welfare and also help to arrest
and reverse the declining sex ratio.

Men have aften misused their power to safisty their
greed for more and more and have resorted to
unsustainabie and irreversible exploitation of natural
resources to the detriment of the less powertul segments
of society whose primary needs cannot be met because
of the greed of the high and mighty. Observance of
Panchsheel of gender relations would emancipate men
from their mindset of greed, encourage women to rise
to their full potential. achieve gender equity and eliminate
gender conflicts.

‘Panchsheel for Gender Relations’

(i) Equality of Status

{ii) Respect for the views and independence of
the other even in situations of
interdependence.

(ili) Gentle courtesy in personal and social
relations.

(iv) Extending maximum assistance to the other
. to achieve full potential.

(v) Abjuring possessiveness.

.Enablement and Empowerment for Population
Stabilieation

Annually more people are added to the population
of India than any other country in the wotld. Even now,
those living below the poverty line are numerically as
many as the total population of India at the beginning
of the First Five Year Plan, i.e. about 360 miilion.
Population, poverty and environmental degradation have
close linkages and quest for food, education, heakh
and work for all will remain illusory unless success is
achieved in limiting the growth of population. It must be
recognised that given India’s age structure and the
current levels of fertility and mortality, the populations
has an inbuilt momentum for continued growth. This
implies that the population will continue to grow for the
next few decades in spite of continuing decline in the
birth rate. By the year 2000, a population of over 1000
milliot seems inevitable. In terms of employment, this
would mean that nearly 100 million new jobs will have
to.be created by the end of this century. ‘An anabling

‘environment end empowerment mechanisme are

needed to accelerate the march towards the goal of
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population stabilisation by achieving a Total Fertility
‘Rate (TFR) of 2.1 by the year 2010.

.

Empowerment Mechanisms and Policy Initiatives

There is need to achieve a proper match between
steps to promote an enabling environment and those
designed to empower Governments. communities and
families in achieving the family welfare goals. The
proposed empowerment mechanisms are enumerated
below :

Family : The tendency to shift the entire
responsibility for family limitation to women will be
checked and the culture of joint responsibility of the
couple in all matters relating to the family will be nurtured
through various steps including the removal of gender
bias in textbooks. media and public services. The
contraceptive services provided to the family will be
based on informed choice and decisions will rest with
the users.

Panchayati Raj and Nagarpalika Institutions :
Each panchayat and nagarpalika will be encourged to
prepare a socio-demographic charter for the respective
village, town or city. The village/town/city level charter
will have specific goals for population stabilistation
developed after discussion among the people of the
area. The charter will pay particular attention to achieving
a balance between human pupulation and resources
available to the community. in addition, the charter will
indicate the steps which the local community plans to
initiate for ending social evils like dowry, child marriage,
female foeticide and infanticide and female and male
illiteracy. l'tnwill also develop guidelines for improving
the quality of life. Such a charter will include a blue
print for action, which will spell out the financial and
technical support needed.

District : At the district level a broad-based
administrative mechanism will be formed by networking
of existing departmental and elected bodies with NGOs.
social workers etc. This mechanism will monitor progress
in implementing the village and town socio-demographic
charters and ensure their success. An important
responsibility of this arrangement would be to achieve
convergence and synergy among all ongoing
Governmental and non-Governmental programme in the
"areas of population containment and social
development. The structure of this district level
mechanism may vary from State to State and existing
bodies may be entrusted this task. Central funds under
the Family Weltare Programme and various other social
sector programmes may be granted directly to the district
level. :

State : A major role of State Governments will be
the promotion of integrated quality of life improvément
measures, with a focus on education and population
limitation methods. The quality and adequacy of the
health care and contraceptive delivery systems will need
particular attention. Effective and safe contraceptive
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methods. chosen on the basis of informed choice, should
be available to all who want to use them.

National Level A Cabinet Committee on
Population and Development will monitor the
implementation of the National Population Policy, besides
providing political and policy guidance. It will be chaired
by the Prime Minister and will consist of the Ministers
incharge of Health and Family Welfare. Finance. HRD.
Welfare. | & B. Rural Development. Urban Development.
Environment and Deputy Chairman. Planning
Commission and others as decided by the Prime
Minister '

Freezing of Seats in Parliament and State
Legislatures

To ensure strong political commitment. legislation
will be undertaken to prospectively debar persons who
do not adopt the small family norm from all elective
office. Political leaders at all levels will be encouraged
to reter to family planning and family welfare in all their
public communications, in any forum whatsoever.

As of now. the seats in Parliament and State
legislatures are frozen till the year 2001. Consistent
with the goals of this policy, it is proposed to extend the
period of freezing of seats upto the year 2011.

International and Internal Migration

The problems of migration will be addressed in all
its aspects including the proliferation of urban slums.

Documented international migrants will be accorded
rights and responsibilities according to the national law.

Potential international migrants will be made aware
of the conditions for entry, stay and employment so as
to deter undocumented migration. Legal action will be
taken against those who organize undocumented
migration and exploit such-migrants. The return of
undocumented migrants to their countries of origin will
be encouraged and facilitated.

In view of the rapid urbanization and resultant
pressures on civic amenities and the environment, a
balanced spatial distribution of the population will be
fostered. This will take into account the role of economic
and environmental policies, sectoral priorities,
infrastructure investment and balance of resources
among Central, State and local authorities.

Goals

The following goals, incorporating the goals adopted
by the International Conference on Population and
Development (ICPD), 1994, are set :

(i) Universal primary education by the year
.....A:D. and universal female literacy by the
year...A.D;
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(ii) Intant Mortality Rate (IMR) of below 35 per
1000 live births by the year 2015 A.D.:

(iil) Under -5 Child Mortality Rate (CMR) of below
45 per 1000 population in the age group. by
the year 2015 A.D.

(iv) Maternal Mortality Rate (MMR) below 75 per
100.000 live births by the year 2015 A.D.

(v) A lite expectancy at birth greater than 70
years. both for men and women. by the year
2015 A.D.: reduction of morbidity and mortality
differentials between males and females. as
well as between geographical regions. social
classes and ethnic groups:

(vi) Universal access to quality reproductive
health care, through the primary health care
system. including both services and
information, by the year 2015 A.D.:

(vii) Reduction in the incidence of marriage of
girls below the legal age of marriage to zero.
by the year 2000 AD.:

(viii) Increase in the percentage of deliveries
conducted by trained personnel to 100
percent by the year... AD:

(ix) Containment of HIV/AIDS and sexually
transmitted diseases;

(x) Full civil registration of births and deaths by
the year 2000 A.D.; registration of marriages
to be made compulsory by law.

(xi) Total Fertility Rate of 2.1 by the year 2010
A.D.

States which have achieved these goals or achieve
them before the specified years should aim to achieve
better socio-demographic and reproductive health
indicators.

This Population Policy, if implemented by
individuals and Governments. irrespective of religion,
caste or political affiliation. will help to provide a better
common present and tuture to all our people. It is
being introduced in a time of historic transition in
the evolution of political instruments capable of
enabling people in villages and towns to guide
and shape their own destiny. If our population policy
goes wrong, nothing eise will have a chance to go
right.

Strategy for Implementation

Primary Health Care

A package of Reproductive Health Care will be
delivered through the primary heaith care system
and efforts will be made to integrate the different
components of health like MCH, reproductive and sexual
health, as also the national programmes for the control/
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eradication of malaria, leprosy. tuberculosis, blindness.
AIDS etc.

A holistic and comprehensive approach to health
would be identifiea and implemented. This will mean
that the programme will be reaching beyond maternal
and child health care and family planning services o
cater to gynaecological and sexual problems. safe
abortion services and reproductive health education.
The health package will include attention to AIDS and
reproductive tract-infections. The emphasis will be on
quality services for prevention and cure.

Access to availale. acceptable and affordable quality
health care services and information will be a strategy
central to reducing mortality and morbidity. Ensuring
access to services and information to women and
disadvantaged sections of the population will be a
priority task.

Reproductive Health Care

The service delivery mechanism for health and
tamily weltare services is already integrated through
the Primary Health Centres and Sub-centres. The
existing tamily planning and MCH services will be
broadened to inciude other aspects of reproductive
health care. at a pace appropriate to the capacity in
each State, ensuring the guality of services rendared.
Equipment and supplies required to provide the
identified range of services, ensuring quality of care,
will be provided.

The system of setting method-wise contraceptive
targets has already been replaced by decentralised
participatory planning at the Primary Health Centre level.

Maternal health services will be provided through
the primary health care system to reduce the maternal
motrality rate. These would include education on safe
motherhood, safe and effective prenatal care. assistance
at delivery by trained personnel, emergency obstetric
care, referral services, and postnatal care. Measures
will be taken to prevent, detect and manage high-risk
pregnancies and births, particularly those to adolescents
and late parity women.

Another critical area deserving attention concerns
the large number of unsafe abortions conducted by
unqualified persons which has led to high morbidity
and mortality among women. Every effort will be made
to reduce such unsafe abortions. Primary health centres
and community health centres. will be properly equipped
to carry out safe abortions in accordance with the law,
and such facilities will be made more accessible.

Training of Staff

The service providers, namely the medical and
parame-dical personnel will continue to provide services
in the rural and urban areas under State Governments.
However, there will be an effective programme for
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induction. promotion. continuing education. training and
orientation at all levels. There is also need for
reallocation of duties and above all a change in attitude
towards the whole programme. The Chieft Medical Officer
in each district, who should have public health training
and orientation, will prepare a district morbidity,
mortality and fertility profile. This will help in prioritising
various ongoing health programmes. In this context.
health management and skill formation will be key
factors. The provision of quality health services and in
particular, screening and aftercare services for all
contraceptive acceptors are high priority issues. The
credibility of the programme can improve only through
improving the quality of services. efficient logistical
support and better management at the grassroots level.
The training will be planned at the district level. Training
reserves will be createdl to enable release ot personnel
for training on regular basis The content of the training
input will be oriented to the practical.

Reproductive and Child Health and Public Health
will be stressed in the medical education curricula.

Contraceptive Methods

The Indian Family Planning Programme in its earlier
years mainly offered barrier methods for women, until
some leading medical experts. and administrators
promoted the vasectomy operation for men as a terminal
method. Female sterilisation also soon become well
known, and as the programme spread from urban to
rural areas, sterilisation became prevalent as it was a
safe, one-time procedure, treed the acceptor from turther
_action, and limited the size of the family.

The balance between the numbers of vasectomies
and tubectomies has drastically altered in recent years,
and today women form the majority among acceptors of
sterilisation operations. It is necessary to redress this.
Men should come forward again for vasectomy where
family limitation is desired, as also in adopting the
condom method, thus sharing the responsibility for family
planning.

Another crucial consideration lies in the fact that
there should be as wide a range as possible of methods
available from which to choose. Sterilisation still
continues to be the leading method, but if it is resorted
‘0 by older couples who already have three or more
children, it does not have the desired demographic
impact. In view of the prevalence of early marriage,
methods which help to space births need to be easily
accessible with quality services for younger couples
who, on completion of their family, may choose
sterilisation thereafter. Spacing of births undoubtedly
has a positive impace on the heaith of women, and will
be promoted accordingly.

Apart from the barrier methods, there now " exist
newer methods which women can use for spacing. It is
possible that bio-medical research will yield non-terminal
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and reversible methods of contraception for men also.
It has to be recognised that no medication. including
that for/contraception. is completely free from side effects.
But India has an efficient scientific set-up for testing tor
safety. efficacy. reliability, and acceptability of
contraceptive methods before introducing them into the
Family Weltare Programme. Although controversies are
raised from time to time about various methods, there
is no reason why a range of methods, provided they are
scientitically tested and approved. meet ethical
standards and are backed up by appropriate services,
should not be made available to fmen and women. In
delivering services. it must be ensured that all potential
users can exercise a free choice, backed by full
information and counselling about the safety, efficacy
and possible side eftects of each method, and how they
should be used. Changing methods when so desired is
also a part of informed, free choice.

Safe and effective methods, counselling. informed
choice, quality services, adequate supplies, and caretul
followup, are essential requirements for promoting
contraception.

Incentives

Incentives in cash or kind given by the Central and
State Governments for the acceptors of contraception
as well as to motivators and service providers will be
discontinued in a time-bound manner. Community
incentives aimed at encouraging the community to
undertake activities resulting in reduction of birth rate,
infact and maternal mortality rates, increase in female
literacy, increasing the age of girls at marriage etc.
have been introduced. The possibility of introducing
income tax concessions, in the form of higher tax
exemption limit or in others forms will be examined.
Innovative schemes specifically directed to improve the
status of the girl child and eliminating adverse sex ratio
would be developed. Special attention will be given to

-the areas and States having a high TFR and IMR.

Organised Sector

The employees of the Central Government, State
Governments Municipalities, and employees of various
public sector undertakings must give the lead in
adopting the two child norm. The service rules in the
Central and State Governments and their undertakings
would be suitably modified to ensuge that the two child
norm is adopted by their employees. Similarly, all new
entrants to the Government who are married before the
legal age of marriage will be debarred from recruitment.
Promotion policies should be such that the adoption of
the two child norm in encouraged The entire organised
sector (public as well as private) must also take similar
steps in order to create an environment where the two
child norm is adopted by these relatively better off
classes of society.
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Health Insurance

The Life Insurance Corporation and private sector
insurance companies would be asked to draw-up
suitable schemes for group health insurance for
workers in the unorganised sector and their families. It
will be mandatory for the employers in the organised
sector tc provide for such group health insurance.

Gender Code

Every effort will be made to eliminate all
discrimination against women. In this context the media
and advertisement agencies must develop a gender
code which eliminates glorifying violence and vuigarity.
Steps will be taken to provide special care for the girl
child and the adolescent girl through higher levels of
school enrolment. skill formation and income generating
capacity. This will also be conducive to raising the age
at marriage and adoption of contraceptive methods
based on informed choice.

Population Programmes as a People’s Programme

The Government bears the primary responsibility
for policies. planning and country-wide promotion of
programmes for population and social development. At
the same time. not only are its tasks made easier. but
it is a part of good Governance to evoke the whole
hearted participatiof of the people in population
stabilization measures on the basis of shared
perceptions and goals. Voluntary and non-
Governmental organisations .can be particularly effective
in mobilising the community. bringing about social
change in attitudes and behaviour as in gender issues,
tighting evil customs like dowry and increasing people's
participation. through communication, management and
marketing skills. They can also help to promote the
adoption of orphan children after a couple have had a
child of thier own, so that children already born have a
chance to have a happy life. Voluntary organisations
will be fully involved in policy, planning and
implementation and social development. They will be
given the necessary authority and autonomy to be
innovative in socially relevant ideas, subject to financial
accountability and ethical norms.

It is recognised that a large majority of the health
functions can be handled by the community with
effective support from functionaries of the health care
system. This would involve transfer of knowledge and
skills from the health workers to the community. Health

workers and the community would be oriented in simple.

inexpensive interventions to ensure the survival and
development of children. While emphasis would be on
prevention and management of common childhood
diseases, recognition of danger signs when the child
needs to be managed in a health facility would be
taught to health workers and mothers. To provide
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effective referral support, a network of first referral units
would be set up.

Information, Education and Communication (IéC)

Information. Education and Communication (IEC)
efforts are vital tor the successful implementation of the
population policy. However, the infrastructure for
implementing IEC measures, both at the Centre and in
the States. remains inadequate. The IEC strategy tends
to be centralised and the arrangements confined by
and large to official sources.

The State Governments will take up the task of
formulating State-specific strategies on IEC. Panchayats,
zilla parishads. negarpalikas and NGOs will be involved .
in implementation and follow-up. IEC will be an integral
part of the population planning process at all these
levels.

All IEC efforts will be such that informed choices on
all issues are facilitated. educational efforts both formal
and non-formal are sensitive to population issues and
the process of communication is holistic and focussed, *
keeping the diversities and imbalances in the country
in view. The role of interpersonal communication is vital
and therefore health providers should be. suitably
trained.

The media as well as the institutions and individuals
involved, whether of Government or outside. should be
persuaded of their social responsibility to take up issues
relating to population and family welfare voluntarily.

The emphasis in {EC will be squally on men and
women. Such an emphasis will be nurtured and
maintained through various steps including the removal
of gender bias in text books, and in print and electronic
media.

information, Education, Communication (IEC)
efforts are not a substhute for actual services in the field
or for the quality and reliability aspects of the
programmes. |IEC activities are supportive to the
programme; hence the linkages with the service delivery
aspects and the ground realities will be strengthened.

Informed choice is a pre-requisite to a radical
paradigm shift and change in the scene. Providing full
information and supportive counselling that enables
informed choice is the only way for sustained motivation
and that will be a prime task of IEC.

Mass media should create a social environment for
population stabilisation and echo the initiatives and
programmes at the panchayat and nagarpalika levels,
as -is the case with literacy campaigns. School, college
and university systems should have more vigorous
population, family health and reproductive health
education modules as part of syliabi at various levels
in order to crystalise the concept of responsible
parenthood and safe sex.
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To strengthen a broadbased population stabilisation
programme, sustained efforts will be made to utilise the
services of various media of communication, corporate
sector, private medical practitioners of allopathic and
indigenous systems of medicine., members of
professional and para professional organisations such
as the Indian Medical Association, Medical, Dental,
Pharmacy and Nursing Councils, youth and womens’
associations, and other reputed voluntary organisations.
Special efforts will be made to communicate the family
planning messages in the cultural context.

The need today is for a more decentralised, locally
relevant use of media of communication, in order to
carry the messages effectively at the grossroot level.

The motivatioh of field cadres in the social sector
departments and their involvement in the populatién
stabilisation efforts will be strengthened.

Curricula at various levels of the education system,
formal and non-formal, should encompass population
issues and aspects related to family life.

Political Support for the Population Programme

Total and sustained political support for the positive
goals involved in the population problem at all levels in
the country will go a long way toward fostering a mind
set favourable for achieving goals and the desired
results. The increase in the population in one of the
most serious problems facing the country today, and
the political leadership cannot remain aloof to this issue.
The increase in the population has ramitications
involving not only the welfare and development of the
country, but also social tranquility and ‘harmony.
Population issues, therefore, need to be addressed by
political leadership irrespective of party or political
affiliation. Suitable mechanisms have to be developed
at all levels to elicit support to the National Population

Policy and to the population programme. Similarly, other "

groups like social and cultural leaders, trade unions,
student bodies, professional associations of health care
providers and employers in the organised sectoy will be
sensitised for giving their support to the population
programme of the country.

The identification of family planning with
contraception/sterilisation has limited the perspective of
the Family Welfare Programme and has created a
negative image in the minds of the people. This in turn
has not been conducive to enlisting the voice and
advocacy of many political entities. if the tamily planning/
family welfare programme is to succeed in enlisting a
broad spectrum of political and public support, it is
essential to arase its present negative image, and
substitute it with the positive image of the programme.
Such a programme will emphasise measures like
higher age at marriage, literacy, education, reduction of
infant mortality, increasing birth spacing, promotion of
breast feeding, management of infertility, adoption of
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orphan children. and the desirability of having a
pl'amned family.

Panchayats, Nagarpalikas and
Community Participation

Under the new local bodies legislation. one-third ot
the members of these bodies will be women and one-
third will belong to the weaker sections of the community.
In order to make decentralised. democratic planning
eftective, every step will be taken to give the much
needed information to all members of the panchayats,
zilla parishads and nagarpalikas about various ongoing
programmes and also upgrade their level of knowledge
about the issues involved through continuous orientation
programmes.

Initiatives should be left to the people to help
themselves through community participation and
voluntary efforts, thereby reducing their dependence on
the Government. There should be increasing community
participation in areas like literacy, education, bygiene.
sanitation, public health, family welfare and environment
protection. Management of primary and community
health centres and dispensaries and hospitals in rural
areas will be passed on to the panchayati raj institutions.

Women and Children

During the last two decades, several programmes
specifically aimed at the girl child, adolescent girls and
women have been in operation. All such programmes
will be reviewed, stréamlined and strengthened. Every
effort will be made to universalise ‘temale literacy and
also ensure high enrolment rate for girls right upto the
secondary school level. Circumstances which
necessitate child labour will be addressed and the
process of abolition of child labour will be accelerated.
Adoption of orphan children will be promoted.

Health, including reproductive health, is another
priority area. The use of diagnostic techniques for
prenatal sex determination to avoid a female child has
already been made ilegal. Much more than this, it is
important to build up public opinion and social pressure
against such misdirected use of technology. Family life
education and pre-marital and marriage counselling will
be introduced in the appropriate cultural context for
promoting responsible parenthood.

One of the factors which influence the use of
contraception by couples is the degree of expectation
of survival of their progeny. Birth rate tends to reduce
with decrease in infant-and child mortality rates.
Acceleration of the decline in infant and child mortality
rates would be ensured by addressing common causes
of childhood morbidity and mortality.

Mortality in the newborn pefiod contributes to over
60 per cent of the infant mortality. Spécial efforts would
be directed towards reducing heonatal mortality.
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Traditional birth attendants, para medical workers and
the community would be oriented towards home
management of newborn infants. with emphasis on
prevention of common causes of neonatal mortality

In addition to universalising immunjzation of all
infants against diphtheria. pertussis. tetanus. measles.
tuberculosis and poliomyelitis and against other
diseases. vaccination against which may be included in
the Programme at a later date. prevention of child death
due to diarrhoeal diseases and acute respiratory
diseases would be implemented

Youth

India continues to be a youthful country and for
several decades to come, the proportion of youth will
continue to be high. Therefore. every effort will be made
to inculcate in youth, the dynamics of population growth
and the concept of responsible parenthood. Youth
organisation like NCC. NSS. Scouts and Guides. Nehru
Yuvak Kendras etc. will be harnessed for activities
related to population and social development. Students
of medical colleges will be involved in preparing the
district health and population profile.

Non-Governmental Organisations (NGOs)

A new climate of partnership between Government
and voluntary and non-Governmental organisations will
be created to encourage the extensive participation of
such organisations at all stages and at all levels in the
national programme for population stabilisation and
social development. After mutual consultations. criteria
will be developed to identify such organisations as will
be eligible for financial and technical assistance. Indices
for accountability, monitoring and evaluation will also
be developed.

Monitoring and Evaluation

Currently, the monitoring and evaluation of the
family welfare programme is being done by the
Evaluation and Intelligence Division in the Department
of Family Welfare. A new system of reporting of client
data, incorporating quality aspects, has already been
introduced. At present, female Multi-Purpose Workers

(ANMs) in sub-centred are burdened with several

registers for maintaining and reporting routine data on
MCH and family planning. The eligible couple registers
are often not being maintained properly A
Management Information System (MIS) will be extended
all dver the country. It will also be necessary to conduct
field surveys periodically to supplement the routinely
collected data. It will be necessary to generate data on
birth, death, maternal and infant mortality rates and age
at marriage, at the district and block levels. At present,
the vital statistics division in the Office of Registrar
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General conducts regular sample surveys under the
sample Registration System (SRS) to yield data on
birth, death rates etc but because of the size and
scatter of samples. such data are not available at the
district level. which is a prime requirement. The data
generated at district and block levels to facilitate
planning.

It is not necessaty to centralise such data collection
or estimation. The whole work can be decentralised to
the State level and even district level. provided a uniform
format is maintained for collection of such data and a
proper manual prepared in order to eliminate any bias
on the part of investigators. Modern techniques of
sampling for generating statistics of small areas can be
etfectively used. In particular. data must be collected on
the age at marriage and marriage rate in order to enforce
the Child Marriage Restraint Act. which prohibits
marriage below the specified age limits. The Central
Government will enact a comprehensive Marriage
Registration Act which will make it obligatory to register
marriages all over the country. Judging by the
experience of the Compulsory Registration of Births
and Deaths Act which has so far not succeeded in
getting reliable and complete data on births and deaths
in most States of India, it would be unrealistic to rely on
legislation alone. Hence. this is a fit area for a
decentralised approach and accordingly, data on births,
deaths and marriages will be collected and the fullest
coverage ensured through village panchayats and
nagarpalikas.

International migration as a proportion of total
population is small. Nevertheless, at the local and sub-
regional level distress migration as well as illegal
migration create serious problems with far reaching
implications. The Census cannot give any estimate of
illegal international migration. Therefore, a suitable
monitoring mechanism will be established for
confidential assessment of illegal migration on a yearly
basis in order to take effective steps to deal with such
migration.

Strengthening of Data Bases

In future, greater demands will be-made on the
statistical system by planners and policy makers in view
of the key role assigned to social development in this
policy. The decennial Census is the most important single
sourcam demographic data. The office of the Registrar
General will be strengthened in order to enable it to
conduct smoothly the.Census of 2001 A.D., covering
over a billion people.

Social and ‘Bio-medical Research and Technology

Networking among the existing institutions engaged
in research and training in population dynamics, heaith
and related subjects will be promoted and new areas
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of research taken up to give the crucial research back-
up to population programmes and policies At the same
time, basic and theoretical research with long-term
perspectives will be encouraged. All institutions
concerned and in particular, the International Institute
for Population Sciences (lIPS). the National Institute of
Health and Family Welfare (NIHFW), State Institutes of
Health and Family Welfare and the Population Research
Centres at various universities and research institutions.
will be given autonomy and the fullest academic freedom
in order to generate an environment of creativity, original
thinking and sensitivity to social concerns. Bio-medical
research including traditional and frontier technologies
will be promoted and funded in suitable institutions.
Effective co-ordination with the Indian Council of Medical
Research (ICMR), the Indian Council of Social Sciences
Research (ICSSR) and other agencies will be ensured.
The fullest cooperation of professional associations and
selected NGOs will be sought in research and training
programmes. A data base will be developed on
indigenous knowledge systems and methods with
reference to contraception.

Research on biomedical and social sciences
relevant to population stabilisation will be strengthened.
The ethical aspects of field testing of new contraceptive

technologies will be thoroughly examined. Every effort |

will be made to attract young scholars to work on
population issues, particularly on building indigenous
knowledge systems and practices relevant to health
and family planning.

Production technology for contraceptive, vaccines
and equipment will be reviewed and upgraded, and
efforts will be made to improve the level of self-
sufficiency.

Ditferential Approaches

The Department of Family Welfare has an existing
policy of providing additional resources to identified
areas, mainly for augmenting infrastructure and training.

While the approach will continug, the areas to be
selected shall be identified on the basis of :

(i) Need for additional resources to compress
the time required for reaching the stateq goal
of Total Fertility Rate.

(ii) Adverse indicators of reproductive health
status of the population.

Nutrition

Provision of a adequate and balanced nutrition to
womén and pre-school children are.critical interventions
for reducing maternal mortality arising out of nutritional
deficiencies like anaemia. for ensuring proper growth
of the foetus, and for ensuring the heaith and well
being of children. -
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Pregnancy placeds a heavy demand on the
nutritional needs of women. Her caloric requirements
increase by abowuy 600 kcal a day in addition to the
increased requirements of iron, other micronutrients and
vitamins. In the absence of proper care. a third of the
children are born malnourished with a birth weight of
less than 2.5 kg and start life at a disadvantage. One
in five maternal deaths is due to cardiac failure
attributable to severe anaemia.

The nutritional status during infancy and childhood
has a pivotal role in determining child survival.
Promotion of exclusive breastfeeding in early infancy
and appropriate weaning practices would be
undertaken.

A balanced diet is essential for healthy growth.
Malnutrition increases the risk of infections and death
in children and reduces the quality of life, Infections
have an adverse impact on the nutritional status.
Prevention and appropriate treatment of diarrhoea.
measles and other infections in infancy and early
childhood are important to reduce malnutrition rate. The
degree of malnutrition and its detrimental effect on
health is highest in the last trimester of pregnancy and
in the first 12 months of life. If the vicious cycle of
malnutrition and infections can be prevented in infancy
and infants become healthier and better nourished, the
positive impact will also be reflected in the older age
groups. Focussed and concerted attention will be
directed to improving maternal and infant nutrition
through community awareness. and food and
micronutrient supplementation.

All States and Union Territories will be encouraged
to institute programmes for providing supplementary ,
nutrition to pregnant and lactating women and pre-
school children or sections thereof, identified either on
the basis of socio-economic indicators or on the basis
of health status.

Funding of the National Family
Welfare Programme

The National Family Welfare Programme has
continued to be underfunded consistently. with the result
that large arrears payable to State have accumulated.
As reducing the rate of growth of population is
recognised as a priority action area, funding shall be
need-based.

Introduction of User Charges

All States and Union Territories wilt be encouraged
to introduce user-charges for services rendered and
supplies provided under the National Family Waelfare
Programme” where demand for such supplies/services
exists. Care will be taken to snsufe that pricing does
not restrict access. : ) : o
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Such user charges are intended not only as a
method of funding the programme, but also for ensuring
greater accountability of service providers to their clients
and improving the quality of services rendered.

User charges may be introduced at a pace
appropriate’ to the situation and graded according to
various parameters. including the economic status of
the user.

The institution or facility levying user charges shall
be allowed to policies/guidelines to be laid down by the
State/UT. Recurring grants to such facilities/institutions
being inadequate to meet the requirements for
renovation and supplies. the user change could become
a useful supplementary source. '

Funding support to NGOs shall be designed to make
the NGO self-sustaining. through user charges or
through community support. including support from local
bodies, within a mutually agreed time trame.

Conclusion

This Policy is based on the premise that positive,
torward-looking and proactive efforts leading to the
achievement of its goals within and specific time-frame
are not only necessary. but their accomplishment is
well within the capacity of the State and Central
Governments and of the people.

National Tuberculosis Control Programme

*157. SHRI A.C. JOS :
SHRI MOHAN RAWALE

Will-the Minister of HEALTH AND FAMILY WELFARE
be pleased to state :

(a) whether the National Tuberculosis Control
Programme has been affected due to shortage of funds
and drugs;

(b) if so, the details thereof;

(c) the details of funds allocated and actual
expenditure incurred for the said programme during the
last three years;.

(d) whether there is any shortfan in expenditure, it
so, the reasons therefor; and

(e) the measures taken by the Government to meet
the shortage of funds and drugs to control TB and to
make the National Tuberculosis Control Programme a
success in the real sense?

THE MINISTER OF STATE OF THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI SALEEM IQBAL
SHERVANI) : (a) to (e). The Central Government
provides 50% of drugs for the estimated number of new
cases reported under the Programme and X-Ray films
rolls to the States. .
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The allocation of funds and actual expenditure
incurred for the said Programme during the last three
years is as under

(Rs. in crores)

Year Central

Actual Expenditure
Allocation out of Central
Assistance
1993-94 37 .42 17.19
1994-95 46.00 32.16
1995-96 46.00 41.18

The State Governments incur expenditure on
meeting operational costs of the Programme and 50%
requirement of drugs. The shortfall in expenditure was
due to non-execution of supply orders and late supply
of drugs to the Government Medical Depots by the
suppliers.

A revised strategy of T.B. Control Programmespas
been adopted to overcome the shortcomings in the
National Programme. This strategy involves directly
observed Treatment (DOT). improved sputum
microscopy, and intensive supervision and monitoring. -
This strategy is proposed to be implemented with
World Bank assistance initially in 102 districts of the
country.

Sports and Youth Weltare Policy

‘158. SHRI V.M. SUDHEERAN :
SHRI SANDIPAN THORAT :

‘Will the Minister of HUMAN RESOURCE
DEVELOPMENT be'pleased to state :

(a) whether the Government are cons:denng 10
formulate sports and youth weltare policy: and

(b) if so, the details thereof?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT (SHRI.S.R. BOMMAI) : (a) and (b).
Separate National Sports and Youth Policies already
exist. A copy each thereof is enclosed as Statement.
There is a proposal to re-formulate these policies with
a view to making them more need-based.

STATEMENT

National Youth Policy

Youth, in all ages. has been in the vanguard of
progress and social change. Thirst for freedom.
impatience for quicker pace of progress and a passion
for innovation. coupled with idealism and creative
fervour, saw the youth in the foretront of the 1reedom.
struggle in our own land. If our youth was inspired by
the call of the Father of the Nation in the first tialf of this
century, the youth of today face the challenge of
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economic development and technological progress with
social justice.

The youth of India. representing a third of our
population. constitute a vital and vibrant human resource.
They have a right. as well as an obligation, to participate
actively in national development and in shaping the
DESTINY OF THE NATION which is. in point of fact.
their own destiny. Their problems are many and varied
and their aspirations naturally high. in a country with a
great Past and greater promise for the future. The need.
therefore, is to create increasing opportunities for them
to develop their personality and their functional
capability and thus make them economically productive
and socially useful.

Such opportunities have to be created on a large
scale. to cover a wide spectrum of areas of human
endeavour; and they have to be made awvailable to
youth of all strata of society. particularly the
disadvantaged. All national programmes should be
directed to enable the youth to become a productive.
selt-contident and committed force for national
development. These programmes must create adequate
facilities for the all round development of youth and
assist in their striving for excellence in all fields.

_This calls for an integral and inter-disciplinary
approach, involving both Government departments and
organisations and sectors outside the Government such
as the family, educators. leaders, voluntary agencies
and youth organisations. The Central and State
Governments have to provide adequate mechanisms
supportive of this process.

If behaves the NATION, therefore, to assist youth in
getting their due share in the country's life and progress,
while equipping them to meet their obligations
adequately. It is not an easy task, but it is a necessary
task. in which not only the Government but-the whole
nation, including individuals, institutions and
organisations, have to be brought together in a spirit of
creative enterprise, as envisaged in this NATIONAL
YOUTH POLICY.

Objectives

The policy éhall be directed towards the
achievement of the following OBJECTIVES :

Jo instil in the youth a deep awareness of and
respect for the principles and values enshrined in our
Constitution and a willingness to further the rule of law,
with an abiding commitment to national integration, nor
violence. secularism and socialism;

To promote among the youth the awareness of our
historical and cultural heritage and imbue them with a

sense of pride and national identity, together with a -

desp commitment towards their preservation, as well as
the entichment of the environment and ecology:; ‘

To heip develop in the youth qualities of discipline,
self-reliance, justice and fair-play. a burning concern
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for public weal. sporting spirit and above all, a scientific
temper in their modes of thinking and action which
inter alia. will enable them to combat supersition.
obscurantism and the numerous social ills that beset
the Nation.

To provide the youth with maximum access to
education which. in addition to developing their alround
personality. imparts appropriate professional and
vocational training. with a view to enabling them to
avail of employment and self-employment opportunities
towards the aim of BEKARI HATAO. and

To make the youth aware of international issues
and involve them in promoting world peace.
understanding and a just international economic order.

'lan of Action

The following shall represent the PLAN OF ACTION
for the implementation of the NATIONAL YOUTH POLICY:

Programmes aimed at inculcating knowledge of and
respect for the CONSTITUTION OF INDIA, together with
a sense of national integrity, cultural unity, democratic
values and faith in socialism and secularism will form
the core of all youth activites.

Programmes seeking to create a thorough
awareness of our history, freedom struggle, national
development, achievements of modern science and
technology and their applicability in overcoming socio-
economic constraints and achieving faster progress,
without losing our cultural identity and spiritual strength,
will be implemented.

Special efforts will be made to faster and develop
contacts between youth from different parts of the
country. with a view to inspire them to combat
regionalism. communalism, linguistic chauvinism and
other divisive and fissiparous tendencies, through
participation in the programme of ANTAR BHARATI.

Meaningful programmes of mass education, formal
and non-formal, will be undertaken, so that the bensefits
of education reach all young men and women, including
non-student rural youth, with particular emphasis on
the dis-advantaged sections of our society.

Training programmes will be organised, aimed at
imparting requisite skills to youth for self-employment.
improving their employability and enhancing their
productivity, while making them appreciate the dignity
of labout

Prog'rammes will be wundertaken to offer
opportunities to the youth for leadership training through

personality development and character building, and

for motivating them to voluntary social and community
sefvice.

Promotion of "physical titness through mass
participation in yoga, indigenous games and modern
sports will be made an integral part of all youth
programmes, together with adventure activities
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calculated to develop the spirit of risk taking. team work
and endurance.

Young parents will be particularly sensitized to their
responsibilities and their own role as catalysts of social
change. by being involved in movements against various
social ills. harmful practices and superstitions. and by
adopting the small family norm and appropriate family
welfare measures.

True to our great tradition of viewing the world as
one family, programmes. enabling contacts and close
links between the youth of India and their counterparts
all over the world. will be expanded. to promote
international understanding and strengthen world peace.

Outstanding work done by young persons and
voluntary agencies in various fields will be recognised
and rewarded through a system of awards, scholarships
and the like.

Implementation

The MINISTRY OF HUMAN RESOURCE
DEVELOPMENT. Governtment of India. through
DEPARTMENT OF YOUTH AFFAIRS AND SPORTS, will
be the NODAL AGENCY in the Government of India for
the implementation of the NATIONAL YOUTH POLICY
and providing such guidance and assistance as may
be required.

Systematic and scientific monitoring and evaluation
of the implementation of the Policy will be done, to
provide. insights into the needs, and aspirations of the
youth at different levels and to assess the impact of the
programmes and the .expenditure thereon in relation to
stated objectives. Monitoring and evaluation would be
built into the system on an on-going basis and necessary
mid-term corrections applied.

Maximum participation by non-Governmental
institutions, public and private, will be encouraged, and
in fact sought, in the mobilisation of youth in specific
areas of national development, Programmes of youth
organisations will be encouraged through financial and
organisational support.

Coordination

The most important component of the youth
programme will be the removal of unemployment, both
rural and urban, educated and non-educated. This shall
inform all programmes for youth undertaken by all
departments of Government, Central and State, as well
as non-Governmental Agencies. This will be ensured
by all these Agencies, working in unison and in mutual
consultation and coordination. The DEPARTMENT OF
YOUTH AFFAIRS in the MINISTRY OF HUMAN
RESOURCE DEVELOPMENT, Government of india, will
made all efforts to serve as a clearing house of data,
information and ideas germane to process of
¢coordination, while keeping intact the independent
operational aspects of each of the Agencies.
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* “The~Central Government, State Governments and
Voluntary Agencies will work in close coordination in
the implementation of the NATIONAL YOUTH POLICY.
Detailed exercises at the local level will be initiated in
order to bring about maximum utilisation of the State -
and Central facilities and to avoid duplication in all the
spheres of activity that the POLICY contemplates. and
to evolve effective. responsive and responsible
mechanisms for these purposes.

A COMMITTEE FOR NATIONAL YOUTH
PROGRAMMES (CONYP) will be set up. bringing
together representatives of the concerned Ministries.
Departments and National Youth Organisations, to advise
the DEPARTMENT OF YOUTH AFFAIRS AND SPORTS
in discharging its duties in the effective implementation
of the NATIONAL YOUTH POLICY.

Conclusion

It is significant that the National Youth Policy is
being launched in the year of the birth centenary of Pt.
Jawaharlal Nehru. In the implementation of the policy.
the nation and the Government will be guided ahd
inspired by the philosophy and vision of Pt. Nehru. who
was not only the rallying point of youth during the
struggle for Independence but also the man who
became a symbol of resurgent youth in Independent
India. With his world view of history and his modern,
scientitic temper working in wnison with the traditions
and heritage of this great country, Pt. Nehru was a great
humanist who strove for the ideals of socialism,
secularism and democracy. These cardinal principles
and ideals enshrined in the Constitution of India will
inform all programmes of action for implementation of
the Policy, enabling the youth of India to march forward.
with confidence in themselves and faith in the future.
basing their convictions on our ancieht heritage but
utilising their skills, knowledge, energies and idealism
to harness the fruits of science and appropriate
technology in building a new and vibrant India.

National Sports Policy

The importance of participation in sports and
physical educational activities for good health. a high
degree of physical fitness, increase in individual .
productivity and also its value as a means of beneficial
recreation promoting social harmony and discipline is
well established. The need to every citizen. irrespective
of age and sex, to participate in and enjoy games,
sports and recreational activities is, therefore, hereby
recognized. The necessity of raising the national
standards in games and sports so that our sportsmen
and women acquit themselves creditably in international
sports competitions Is equally recognised. It'is the duty
of the Central and State Governments, therefore, to
accord to sports and physical education a very high
priority in the process of all round development. They
should promote and develop traditional and modern
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games and sports, and also yoga. by providing the
necessary facilities and infrastructure on a large scale
and by inculcating sports consciousness .among the
masses, so that by their regular participation in sports
and physical education activities. the nation is made
healthy fit and strong.

The Government of India are happy to note that the
principle as stated above and the policy statements
which follow enjoy the supprt of the State Governments.

The Government of India. accordingly. resolve that
promotion of sports and physical education in the
country be undertaken in the following manner :-

Infrastructure in Villages and Towns : No
programme of promotion of sports and physical
education on a large scale. can succeed unless the
minimum sports facilities such as playfields. indoor
halls, swimming pools etc.. are provided in the villages
and towns, alike for the general public. industrial
workers and in educational institutions. Such facilities
should, therefore, be provided in a phased manner so
as to cover the entire country in course of time. Only
then it would be possible to fulfil the basic object of
mass participation in sports and physical education
activities. A timebound programme needs to be drawn
up for this purpose by the Central and State
Governments. '

Preservation of-Play-Fields and Open Spaces :
The Central and State Governments should make efforts
to ensure.-of necessary by suitable legislation. that
existing play-fields and stadia in rural and urban areas
are preserved for sports purposes and progressively
more existing open spaces are made available for sports
any physical education activities. .

.Nutrition : The need for imporving the level of
nutrition of the population at large is already recognised.
Efforts should be made to ensure that the diet available
to sportsmen and women has the nutritional value
necessary to meet the specific requirements of different
games and sports in which they participate.

Identification of Talent : Those concerned with the
promotion of sports should make all efforts to identity
sports talent at a ygung age and to nurture it so as to
realise its full potential.

Sports and Physical Education in Education in
Educational institution : Sports and physical education
should be made an integral part of the curriculum as a
regular subject in schools and other similar educational
institutions. A great deal of emphasis should be laid on
participation in sports activities also in universities.
colleges and other institutions awarding degrees and
diplomas. '

~ .Sports Institutions : Steps whould be taken to
establish institutions such as sports umversmes
colleges, schools and hostels which lay special
emphasis on identifying. nurturing and developing sports
talent to its full potential. Normal education has to be
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an integral part of the curriculum of these institutions
besides their special emphasis on sports and physical
education.

Incentives : Adequate incentives should be
provided to those who excel in sports.

- Special consideration for employment : Special
consideration should be given to those who excel in
sports in fhe matter of employment. including self-
employment.

Voluntary Efforts : Voluntary effort has to play an
important role in promotion of sports both in respect of
competitive sports and mass participation in sports
activities. It is necessary, therefore, that cooperation of
voluntary bodies such as the Indian Olympic
Association. the national sports federation, sports clubs
and other is enlisted in this endeavour.

International Competitions : The Indian Olympic
Association and the national sports federations have a
special responsibility with regard to competitive sports.
They should present a unified and cohesive image in
keeping with the dignity of the nation. Their responsibility
is even greater where participation of national teams in
international competitions is involved. Such federations
should, therefore. be encouraged to regularly hold
national competitions and implement effective plans for
the preparation of national teams for participation in
international competitions and ensure proper selection.
physical fitness and coaching of piayers for this purpose.
They should also resist any change in the rules of a
game at the international level that seeks to change the
original form of the game to the detriment of sporting
ability or style of any particular nation or group of
nations.

International Exposure : National teams should be
sent abroad to take part in international competitions
only when, by physical conditioning, coaching and
practice. they have attained standards required for such
competitions. Diplomatic priorities of the country should
be kept in view when considering international
participation abroad or organisation of international
events within the country.

Priority in Competitive Sports : While encouraging
competitive sports. priority should be accorded to :

(a) Sports disciplines recognised for the
Olympics. the Asian Games and the
Commonwealth Games, and

(b) Those internationally recognised games for
which a world federation exists \and which,
like chess. are widely played in India.

Appropriate Equipment : Every effort should be
made to promote the sports goods industry in the country
so that it is able to produce and make available
equipment of internationally acepted standards at
reasonable cost for use in sports. Until such time as the
indigenous sports goods industry is able to, do so,



53 Written Answers

equipment of appropriate international standards
should be made available for sports competitions.
requiring such equipment. by importing it free of customs
duty.

Promotion of Sports and Physical Education by
Non-Governmental Institutions : Government alone
cannot promote and develop sports and physical
education on the scale required. Active participation
and support from non-governmental institutions. whether
public or private. in the-matter of finance. infrastructure
and organisation should be encouraged.

Research and Development : Research and
development in the field of sparts and physical education
should be actively encouraged both in the private and
public sectors. In this context, special attention needs
to be paid to the development of sports sciences in the
country.

Employment of Mass Media : The mass media
should be effectively employed in spreading and
sustaining sports consciousness in the country.

The implementation of this sports policy will need
substantial additional financial outlays by the Central
and States Governments. Investment in the promotion
of sports and physical education, being investment in
health, fitness, productivity and social well-being of the
people, is really for upgradation of our human
resources for development. Such investment in sports
and physical education should, therefore, be adequately
increased.

The Government of India will review alongwith the
State Governments, every five years, the progress made
in the implémentation of this national policy and suggest
further course of action as may be necessary as a
result of such review.

Supply of Blood Platelets by R.C.S.

" *159. SHRI JAl PRAKASH (Hardoi) : Will the
Minister of HEALTH AND FAMILY WELFARE be pleased
to state :

(a) whether the Red Cross Society (ARYC.S.) has
failed to provide blood platelets and is finding it difficult
to ensure the steady supply of blood:

(b) if so, the reasons therefor. and

(c) the concrete steps proposed to be taken by the
society’ in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI SALEEM IQBAL
SHERVANL): (a) to (c). During September, October and
November, 1996, the Blood Banks of the IRCS has
been functioning round the clock on all days of the week
with enhanced medical and para-medical work force
and supplied platelet Concentrate as per the demand
of patients coming from various hospitals and nursing
homes in and around Delhi. No cases was refused.
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Yellow Fever Warning

*160. SHR+ BASU DEB ACHARIA :
PROF. AJIT KUMAR MEHTA :

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state :

(a) whether the World Health Organisation has since
warned of a possible outbreak of yellow fever in the
country:

(b) if so. the details thereof stating the basis on
which outbreak of yellow fever in the country is
anticipated by the World Health Organisation;

(c) whether the hand ot certain foreign power is
feared in the spread of this disease. as they might have
conducted certain virus tests in this country: and

(d) the reaction of the Government with regard
thereto stating the preventive measures taken to meet
such an eventuality?

THE MINISTER OF STATE OF THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI SALEEM IQBAL
SHERVANI) : (a) and (b). The World Health Organisation
(WHO) in their Regional Health Report, 1996 have
stated that there are some viral infections. including
Yellow Fever, that have the potential for spreading in
epidemic proportions to the coastal part of East Africa
and from there to South East Asia Region, on account
of the recent epidemic of Yellow Fever in Kenya.

(c) Government has receiveqd no such report.

(d) With a view to facilitating passengers coming
from overseas and to provide a single window clearance,
so that their waiting time 1s reduced, the work pertaining
to health checks at the Airports has been entrusted to
the Immigration authorities since 1986. Such cases,
which are specifically referred by the* Immigration
authorities, are thoroughly examined and,if required,
the passengers are placed under quarantine under the
provisions of India Port Health Rule, 1955 and the Aircraft
(Public Health) Rules. 1954. Measures to step up
surveillance have also been initiated.

Lease Hold Rights to Different Lands

1298. SHRI PRADIP BHATTACHARYA :
SHRI PRAMOTHES MUKHERJEE :

Will the Minister of DEFENCE be pleased to
state i

(a) the details of leasehold rights on different lands
granted during the last three years to various individual
institutions and trade union organisations by the
Directorate of Defence Estate. Central Command;

(b) while granting lease hold rights, Government
have not cared to maintain environmgntal aspect, nor
did it get any clearance from the concerhed authority;
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(c) whether law courts have granted orders of
injunction and stay in such matters for various
irregularities against the Union of India and others; and

(d) if so. the facts and details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
DEFENCE (SHRI N.V.N. SOMU) : (a) The Directorate ot
Defence Estates. Central Command has not granted
lease of Defence land in the past three years Ministry
ot Defence have. however. granted lease of Defence
land in the Central Command in three cases. namely.

(1) land measuring 10450 Sq.ft in Kanpur Cantt
to the Indian National Defence Workers
Federation (INDWF):

(2) land measuring 9548 Sq. ft. to
Mankameshwar Mahadev Mandir, Yamuna
Bank Road. Allahabad.

(3) land measuring 25252.406 Sq. mtrs to N.V
Gadgil National Society, Meerut Cantt.

(b) No irregularity in respect of environmental aspect
has been committed while granting lease in these cases.

(c) and (d). In the case of lease of land to INDWF.
there has been a Court Order to maintain Status-quo.

Malaria Eradication Programme

1299. SHRIMATI VASUNDHARA RAJE : Will the
Minister of HEALTH AND FAMILY WELFARE be pleased
to state :

(a) whether Government propose to adopt new
strategy to eradicate Malaria;

(b) it so. the details thereof, and

(c) the name of the States where the new strategy
is proposed to be adopted to eradicate Malaria?

THE MINISTER OF STATE OF THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI SALEEM IQBAL
SHERVANI) : (a) to (c). The National Malaria Eradication
Programme (NMEP) is implemented throughout the
country on 50:50 cost sharing basis except in the North
East and the U.Ts without legisiature where it is 100%
centrally assisted. The Central Assistance Is essentially
in kind. The steps takefr to control Malaria under the
NMEP in the country include :- ’

- evarly detection and prompt treatment of
Malaria Cases:

- vector control through effective use of
insecticide to interruot transmission:

- anti-larval measures to eliminate most to
breeding source:

- intensification of Health Education activities
to create Public awareness and participation
in anti-Malaria Programme.
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- community involvement in Malaria Control
activities.

Besides. for the purpose of intensification of Malaria
Control activities in some tribal/lbackward areas with
high malaria endemicity a Malaria Control Project for
obtaining external assistance is currently under
formulation

[Translation]

Damage of N.H. No. 11

1300. SHRI BHAGWAN SHANKAR HAWAT : Will
the Minister of SURFACE TRANSPORT be pleased to
state

(a) whether Agra-Jaipur National Highway No. 11
between Agra-Fatehpur Sikri was damaged by the floods
during raily reason:

(b) if so. the extent of damage caused and the
expenditure likely to be incurred thereon:

(c) whether the said road was breached near village
Mahua for draining out the tlood waters;

(d) if so. the details of loss incurred in this regard:

(e) whether even before the floods there was a
proposal for the construction of culvert at the site where
road had breached;

(f) if so, the details of the construction plan:

(g) # not. whether the said proposal was sent by
the State Government for clearance;

(h) if so, the time by which the decision is likely to
be taken in this regard: .

(i) whether any proposal for the repair of road
between Agra and Fatehpur Sikri is under consideration;
and

(j) if so. the details thereof?

THE MINISTER OF SURFACE TRANSPORT (SHRI
T.G. VENKATRAMAN) : (a) to (j). The National Highway
No. 11 between Agra and Fatehpur Sikri was damaged
by the floods during the rainy season and the road was
out near village Mahua at Km. 18 to drain flood waters.
The road has been restored for thorough traffic. There
is a proposal to construct a high level bridge at the
location and is under investigation. Detailed proposals
for restoration are awaited.

[English]
Deaths of Children in Tribal Areas

1301. SHRI JANG BAHADUR SINGH PATEL : Will
the Minister of HEALTH AND FAMILY WELFARE be
pleased to state :

(a) the number of children in the tribal areas died
because of malnutrition and lack of safe drinking water
during the last three years; and

(b) the steps taken to check such deaths?
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THE MINISTER OF STATE OF THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI SALEEM IQBAL
SHERVANI) - (a) and (b). Information is being collected
and will be laid on the table of the Sabha.

[Translation]
Reservation Facilities in Central Universities

1302. SHRI RAMASHRAYA PRASAD SINGH - Will
the Minister of HUMAN RESOURCE DEVELOPMENT
be pleased to state :

(a) whether the reservation facility for other
backward classes in the appointment of teaching and
non-teaching staff in Central Universities of the country
is being provided as per the recommendations of Mandal
Commission: ’

(b) if so. the details of reservation facility being
provided in Delhi University and Jawaharlal Nehru
University and the time from which this facility is being
provided. and

(c) if not. the reasons therefor?

THE MINISTER OF STATE IN THE DEPARTMENT
OF EDUCATION IN THE MINISTRY OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI MUHI RAM SAIKIA) :
(a) According to the University Grants Commission
Central Universities and Deemed Universities have been
advised to implement the orders of the Government of
India regarding reservation fcr Other Backward Classes
in Civil Posts and Service and introduction of 200-Point
Roster. However. the question of providing reservation
for OBCs in teaching posts is under consideration of
the University Grants Commission.

(b) and (c). Jawaharlal Nehru University has
informed that they are implementing the reservation
policy for Other Backward Classes w.e.f. 8.9.1993 in
respect of posts comparable to Groups C and D in the
Government. The Executive Council of the University in
its last meeting has approved in principle the
implementation of Reservation Policy for posts
equivalent to Groups A & B in the Government The
Council has also authorised the Vice-Chancellor to set
up a Committee to work out the modalities for
implementation of the decisions.

The information from University of Delhi is being
collected and shall be laid on the Table of the
Sabha.

[English]
Construction of Barak Dam

1303. SHRI DWARAKA NATH DAS : Will the
Minister of WATER RESOURCES be pleased to state :

(a) whether the Government are aware that the
construction of “Barak Dam" of Southern Assam has
been pending for a long time;
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(b) the measures taken to construct the same:
and

(c) the reasons of such inerdinate delay?

THE MINISTER OF WATER RESOURCES (SHRI
JANESHWAR MISHRA) : (a) Yes. Sir.

(b) and (c). Technical clearance subject to certain
conditions was granted to Ti-paimukh Dam Project
(Barak Dam) during August. 1995. Project is held up in
the absence of agreement amongst the State of Assam.
Mizoram and Manipur.

Allocation of Funds for ASI

1304. SHRI RAMESH CHENNITHALA : Will the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state .

(a) the tunds allocated to the Archaeological Survey
of India annually for the last five years with year-wise
break-up:

(b) the percentage of the allotted funds spent on
excavations:

(c) the details of excavatory work done by ASI
during the past five years in the Southern region of the
country:

(d) whether there is any proposal to restructure the
set up in ASI: and

(e) if so. the details thereof?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT (SHRI S.R. BOMMAI) : (a)

Year Funds allocated
(In Crores)

1991-92 32.03
1992-93 38.80
1993-94 44 29
1994-95 46.00
1995-96 51.35
(b) Year Percentage
1991-92 6.59%
1992-93 ‘ 6.76°:
1993-94 5.51%
1994-95 6.39%
1995-96 5.26%

(c) Details given in the enclosed statement.

(d) and (e). In 1996. a new Circle Office of the
Archaeological Survey of India has been set up at
Dharwar. Karnataka. Circle office for
Thiruvananthapuram has also been approved.



59 Written Answers DECEMBER 2, 1996 Written Answers 80

STATEMENT

Excavation work done by Archaeological Survey of India for the last five years
from 1991-92 to 1995-96 in Southern Region

S.No. Name of Site District Results
1 2 3 _ . 4
1. Andhra Pradesh
Jujjuru Krishna Revealed the remains of limestone stupa

railings and carved stones. a votive stupa with
associated brick structures in addition to black-
and-red. black-slipped and rouletted wares,
terracotta figurines and beads. semi-precious
stone beads and lead and copper coins,
perhaps of the Sada and.Satavahana rulers.
all from early historical period.

2. Goa

St. Augustine Church North Goa The excavations have unearthed the 16th
century church of St. Augustine and attached
buildings.

3. Karnataka

(i) Banavasi Uttara Kannada Structural remains, ceramics. coins of copper
and potin and a number of stone and metal
objects of the Chutus. the Satavahana and the
Kadambas belonging to the periods from 3rd
century B.C. to 9th century A.D. were brought
to light. '

(i) Gudnapur Uttara Kannada Revealed a large structural complex made of
laterite stones and bricks along with a large
number of antiquities ranging in time from 5th
to 13th century A.D. The structural complex
was found to be a royal enclosure having a
Manmatha temple, palace. harem, spacious
dancin'g halls and accessory units. Interestingly,
the lay-out and location, etc., tallied with
description. found in epigraphical record.

(iii) Hampi, Bellary Excavation at Hampi (ancient Vijayanagar)
revealed palace enclosures. ruins of pillared
halls platforms, temples, hydraulic structures
such as tanks. walls channels and also sifa-
mandapas. and a palace garden. The other
important objects included inscriptions,
sculptures. gold and copper coins and others.

(iv) Sannati Gulbarga Trial excavatiop in and around Sannati yielded
the following :-

(a) At Ranamandala, remains of the non-
geometric and geometric microlathic deposits,
tha non-megalithic iron age, the Mauryan period
and the Satavahana-Chutu times were found.

(b) At Kanganhalli, a part of a huge stupa built
of limestone furnished with a circumbulatory
passage ringed with a railing was brought to
light. Besides, the work presented 30
inscriptions in Brahmi script, lead/potin coins
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of the Satavahana times. broken sculptures of
the Buddha and others. belonging to the 2nd-
3rd century AD were tound.

(¢c) Stupa mound at Hasargudgi revealed a
lime-plastered. brick-made stupa provided with
ayaka platforms, circumbulatory passage with
railings along with lead/potin coins of the early
Christian period.

(v) Kanganhaali Gulbarga ) Remains of early historical penod have been
discovered
(vi) Bantwal South Kanara Recovered celts ot the Neolithic period and
Megalithic urn burials
4 Kerala
(i) Bekal Fort Kasargod Brought to light remains of a palace laid out in

the traditional plan having four quarters as
well as a collection ot antiquities

(i) Mamalpugha Palghat Brought to light Megalithic burial site
containing @ number of terracotta figurings.

5. Maharashtra

(i) Adam Nagpur Yielded a five-fold cultural sequence beginning
with Mesolithic through Chaicobtric, lron Age.
Mauryan to the Satavahana periou. kere stupa
and fortifications with habitational area
belonging to Mauryan and Satavahana period
have been exposed. It has established
connection with Roman trade during early
historical times.

(ii) Bhawad Bhandara Excavations in the habitational deposit have
revealed cultural sequence froin Chalcolithic
Iron, Mauryan and Satavahana peilods.

(iiiy Chachegaor Satara Yielded Hinyana caves belonging to 2nd-1st
century B.C.
(iv) Mansar Nagpur Excavations have yielded a massive brick

structure of religious nature showing various
phases of construction of the Vakataka period.

(v) Panchchkhari Nagpur Megalithic menhir and cairn circle have oeen
exposed besides the excavaticas in the
habitation area has yielded a cultural sequence
starting from Iron Age/ Megalithic to
Satavahana and medieval times

(vi) Paithan Aurangabad Excavations carried out under Indo-British
collaboration project and has been proposed
to undertake excavations for a pernod of iive
years. This site holds the promise of providing
information of a city belonging to the period
from Satavahana to medieval times it 1s an
important commercial place connected with
Roman trade.

(vii) Pauni Bhandara Excavations. carried out within the nabiaiion
and cross the rampart, have revealead five
successive cultural horizons of early tustorical
period from = pre-Mauryan, ~Supgas,
Satavahanas and Vakataka times.




63 Written Answers DECEMBER 2, 1996 Written Answers 64
’ 2 3 4

e [P S -
6. Tamilnadu

(i) Mamallapuram

(ii) Gingee Villupuram

R. Padayachiyar

Chenglapattu MGR

Exposed large stepped wall along the coast
and elliptical water structures. a monolithic
Bhu-Varaha and a miniature shrine all in a
unique plan.

Revealed a palace complex. and audience
hall and council chamber of 16th-18th
century A.D.. a medieval town under the
Nayaks. the Sultanate of Bijapur and the
Marathas.

Navodaya Vidyalayas in Assam

1305. SHRI ISWAR PRASAN<ns1:XMLFault xmlns:ns1="http://cxf.apache.org/bindings/xformat"><ns1:faultstring xmlns:ns1="http://cxf.apache.org/bindings/xformat">java.lang.OutOfMemoryError: Java heap space</ns1:faultstring></ns1:XMLFault>